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. UdRe gamiun & " A, gy sfiert ( iy ) gRT srderl sififar @ ue U
F.N0.37/CFD/DCF(C)/ Site - inspection reports/2023-24/1220-24 f&ia 04.05.2023 &1 o
e T forerd e faar e fos =w 197 gaif @) JRem S Wi Sfsd B A TE ? SR 2
FERYU g faURT gRT IR gemiou quf e & forw fopar s | Rraat ufafef
Annexure- Emwaﬁn‘%% |

- O gef SRR (B ) A eles i R &t ufogre gemRigr fawerar & sed 7 197 gai
@1 100 TAT Suld 19700 G&l M T 7 aSF 9 geih YHOAIEH TERWE F o
14.08,2024 1 f&ar o | Rre! ufafdi Annexure- F 0R Sey #1778 2 |

. favm 7 Suces sifteia & IR, gar it Sefhy gry AEEg It B siftieur oA No.
334 /2023 H U BB STHT oo 11 o7 Roep SR -

a. i Fwfor fAum & & st ot g el s siftmar oik &t o wig
T ST (e Welfer siferepiRal & W) BT 6, W Wt S 3R 45-47 IR
RIS TR 4 e v 1l & sraerar / sifraftraarell & |y 399 Herar & e gadbdr
Fewmem, Tt o g el Wer @ srR W e, 2024 F S
SRS Tiferep R gRT fFreifae @ foam mar ar |

TR U LI S0 S (RSP Sl T PE No. 0032023A0006) Td Wi 1t gl
HYBRUT (OA No. 334/2023 I =1 =R FTH g it faam oiv o % Sy 8 2 |

d)

fesdl & TR & TRa & ard)
o9 08 o 1§, A 39 FeA
& )1 g € fga smAe R
I siTe?

JIRIE (TT) & AR |

feeett gar (aRRemn Sifdfmm, 1994 & URT 8 (@&l @t e ok
s R Ufctar) & SR -

&4 (g sryar 39 sicrfa sHTe T Pl 1 B v e
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GOV, OF NCEOF S MT Annexure-A | ~
. DEPARTMENT O FOREST AND WL L. 1k ,
OMICEOP TNk bnn.m CONSRRVATOR OF FORKY TS
CENTRAL FOREST DIVISION, KAMILA NEHIRU RIDGE,

DﬂLHM 10007{1"11,>-23483361)
aummommmnnmzq 1€ y-23 Date: 2B l L( 1529

Ta, ‘ ‘
The Ex. Bng., PWD
M-323, A-Block, Ist Floar, :
Vikas BhawaneIl Near Metcalf Housc,
Upper Bul- Road, m.nm
Sub> Application for felllllp'lrmlrlﬂiling of 06 rees In 45-47 Rajpur Houd, Dahi.
tion ID No. 6288 meivm on e-Forest portal on the
gsanted for felling of 02 no, of trees

With reference toyourmumnppucn
are hereby informed thal permission is
the satisfaction of the terma and.

subject noted above, you
and transplant of 04 trees at 45-47 Rajpur Road, Delhi, subject to
conditions horeinto specified. | .
The required security depaait of Rs. 3,462,000/ (Rupees ‘Three Lakh Forty Twe Thousand
Only) vide payment DD No. 005904 date 25/02/2022 has been received from State bank of Indla,
3. Na. Teee SI. No. " Location “Remarks
a _Ashok-03 | Permission for transplanting
02 Bargad-01 ) : of 04 traes,
e B | 4547 Rajpur Road, Delhi. —
03 | Ficus Benjamina-01 | P Permission for felling of 02
04 Lasuda-01 _' trees.

Tecms 4 Conditions |
1. Pamkﬁmforfcﬂhta/hmphnhngofmi§ granted at your risk and without prejudice to
the claim (s) of any other person/s who zamy &%ﬁh&ving any right {(s) over the land or the

trees.
2 Mam:’alproducedfromh-eeashall nntbedmpuudmdthmtpmlmlnnoﬂheﬁeeomm.

3. hﬂhgofm/ashaﬂbecomplmmmwduysofmdthhm
4. Progress report of felling & transportation shall he submitled through Inspection Office

- concemned along with complete details of tree. You are requested to intimate this office
fenst 3 days in advance before starting the remaval of felled trees,

8. The timber/wood adsing out of felling is transported to the nearest public crematoriw
maniged by MCD under proper teceipt and at-his expense, He shall submit copy of &

receipt obtained from such crematorium to this office immediately thereafter
6. The compensatory plantation/of ten times the no. of tree permitted for feiling shall be plant

at ring road near Metcalf house. The 60 nos, of tree saplings shall be 6-7 ft. tall of nat
species such as Arjun, Jamsun, Gular, Pilkhan, Neem amnltns etc. and the plantation shal
completed by the applicant within 9 months from the date of issue of this permisaion '

successfully maintain the plantation for 07 (seven) yeara, The completion of plantation s
be intimated to this officé along with photographs, _ - orest (PEM) |

NC‘T' of pDelhi

vt

/ 5 Of 105 225 p-Blocls, )ndllnm ‘hlms Bhawan, -
1.0 Fs tate, Mew De 1hi-110002




7 ANNEXUKE <]

L, Wr NG U LBLELY

- En Dapg‘ﬁﬁf‘?. T OF FOREST AND WILgI};fREST ST
Yot OFFICE OF THE DEPUTY CONSERVATOR ki \
L NORTH FOREST DIVISION, KAMLA NEHRU RIDGE, | |

) DELHI110007(PHL.-23853561) \

- algfol[290)
Y@ E No.19/NFD/TC/Felling/2020-21/ [ 043~ &Y o b ]

To,

The Executive Engineer,

Central & New Delhi Building, (M-323),
Public Work De partment, __
A-Block, 1st Floor, Vikas Bhawan-1I,
Nr. Metcalf House, Upper Bela Road,
Delhi-110054. ' .

Sub:  Permission for transplantation of 02 no. of trees from the recidence of Hon'ble CM., 6
Flag Staff Road, Civil Lines, Delhi-<110054. '

With reference to your application dt. 21.12.2020 on the subject noted above, you are

. hereby informed that permission is granted for transplantation of 02 no. of trees from the

‘recidence of Hon'ble C.M., 6 Flag Staff Road, Civil Lines, Delhi-110054 for construction of new
Block, subject to the satisfaction of the terms and conditions hereinto specified.

- The required security deposit of Rs."1,14,000/- (Rupees One Lakh and Fourteen
Thousand Only) vide' payment DD No. “001754” date 30.12.2020, from State Bank of India,
Tis Hazari, Delhi has been received. : '

5.No. | Species of trees Location : Remarks 1
. From the recidence of Hon'ble Permission for
01. *Mango-02 C.M., 6 Flag Staff Road, Civil Lines, | trahsplantation of 02 o,
Delhi-110054, _ tree. ' '

Terms & Conditions
1. Permission for transplantation of tree is granted at your risk and without prejudice to
the claim (s) of any other person/s who may be having any right (s) over the land or the

tree. .
2. Material produced from trees shall not be disposed without permission of the Tree
Officer. ; : « '

Progress report of felling &:: tra_nspQJ"ta tion shall be submitted throu gh Ilispeclion Officer
concerned along with complete details of tree. You are requested to intimate this office

- at least 3 days in advance before starting the removal of felled trees. ' . '

4. The timber/wood arising out of felling/transplantation is transported to the nearest
public crematoritm managed by MCD under proper receipt and at his expense. He shall
submit copy of the receipt obtained from such_crelmalﬁrium to this office immedia tely

_ thereafter. ‘ o B _ :

5. Transplantation of tree shall be casied out in a scientific manner so as to ensure the

survival of the trees at receptor site, A repart regarding completion of transplantation

and survival of the transplanted trees shall be submitted to this office without fail.

4]

Dy. Conservator, Ml ores (P&ivi)

Depit. of Fogkéth & Wildlife .
. Govt. ofNICT of Delhi .
’ 6 Of 105 A-Block, 2agfFloox; Vikas Bhawan,

LR Fatore, Naw Dalhi-11000 2




t

/s

¢ ¥

6. The compensatory plentation of ten times the mno. of free Pﬂm"itted“"_ i
felling/transplantation shall be planted at Ring Road (sicte .verge) along _W“h ]_3"' ’“‘; :
Complex boundary Near Metcalf House and Ring Road Mall Road, Neai Wamaba
Flyover, Delhi and the transplantation of all the 09, nos. trees ghall b'e carried out at
PWD Store/ office, Khyber Pass , Kamla Nehry Ridge, Civil Lines, Delhi-07, The 90 nos.
-of tree saplings shall be 6-7 ft, tall of native species such as Arfun, Jamut, G‘ulm:.
Pilkhan, Neem amaltas etc, and the plantation shall be completed by fh‘-’ ‘31:’_19'11“"“t
within 9 months from the date of issue of this permission and successfu]l;i: maintain tl‘fe
plantation for 07 (seven) years, The completion of plantation ghall be intimated to this

- office along with photographs. = o ' |

7. In the event of failure on the part of the permit holder to canry out compensatory

plantation as indicated at serial number 7 above, the Tree Officer 81'_iall himself arrange to
" plant tree saplings and recover the cost thereof from the permit 'holcl"gr by way of

adjustment against the security deposit made by the permission holder, or failing that,

by recovery as arrears of land ré\}enue and take suitable action as per DPTA, 1994,

Dy. Conservat®r of Forest
North Forest Division

F. No. 19/NFD/TC/Felling/2020-21/ A Date:
Copy tos:- 3 ' L ) . | |
1. The Conservator of Forests, Vikas Bhawan, A-Block, 2n Floor, LP. Estate, New Delhi-02
for information. ' : - .

2. Sh: Ravinder Kumar, L.O. for information and necessary action,

Dy. Conserva i,'or of Forests

? B North Forest Division

Dy. Conservaig

Porest [I'-‘.‘-.‘:lvzj
Deptt, of |

sts & Wildlife
. GovtTof NCT of Delhi
A-Block, 2ud Floor Vilas Bhawan,
LY. Estate, Mew Delhi-110002

——t
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GOVT, OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007(PH.-23853561)

F. No. 13/CFD/TC/Felling/2021-2%/ 23°% §-5 +  Dite: 11~ 3

To,
The Executive Engineer, PWD
Central & New Delhi Building (M-323) -
A-Block, Ist Floor, Vikas Bhawan-Il,
Near Metcalf House, Upper Bela Road, Delhi-54,

Sub:- Application for felling of 06trees in 6 flag staff ;road; civil lines, Delhi.

With reference to your online application IID n0. 3440 was received on e-forest portal on
the subject noted above, you are hereby informed that permission is grarited for felling of 06
trees in 6 flag staff road, civil lines; Delhi, subject to the satisfaction of the terms and conditions
hereinto specified. ' .

“The required security deposit of R8.3,42,000/- (Rupees Three Lakh _Fqﬁy Two Thousand
Only) vide payment DD/Cheque No. 4004004 date 13.08.2021, from SBI Tis Hazari, Delhi has

been received.
S.No..| Species name Location Remarks
01 Bottle palm -06 6 flag staff road, civil lines, Permission granted for
Delhi. felling of 06 trees.

Terms & Conditions
1. Permission for felling of trees is granicd at your risk and without prejudice to the claim
y be having anly right (s) over the land or the trees.

(s) of any other person/s who ma
2. Material produced from trees shall not be disposed without permission of the Tree

Officer.
3. Felling of tree/s shall be com
4, Progress report of felling & tra

concerned along with complet
at least 3 days in advance before starting the removal of felled trees.

5 The timber/wood atising out of felling shall be auctioned by user agency and proceeds
shall be deposited as révenue to the Government Treasury. Lops and tops arising out of
liees be transported to the nearest public crematorium managed by MCD under proper

receipt and at his expense, He shall submit copy of the receipt obtained from such
crematorium to this office immediately thereafter. ‘
6. The compensatory plantation of ten times the no. of trees permitted for felling shall be .

planted at Ring Road (side verge) along with DRDO Complex boundary Near Metcalf
House and Ring Road Mall Road, Near Wazirabad Flyover, Delhi. The 60 nos. of tree
saplings shall be 6-7 ft: tall of native species such as Arjun, Jamun, Gular, Pilkhan, Neem
the plantation shall be completed by the applicant within 9 months
sue of this petmission and successfully maintain the plantation for 07
etion- of plantation shall be inti.mated to this office a ong with

pleted within 30 days of issue of this letter.
nsportation shall be submitted through Inspection Officer
e details of tree. You are requested to intimate this office

amaltas ete. and
from the date of i
(seven) years. The compl

)

' I Dy. Conservatoifliore:
phO tographs. Deptt. of B s & Wildlite )
. 25 ?/i 8 Of 105 Govt. o€ of Delhi '
; A=Bloclk, ZndTloos; Vikas Bhawan,
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, ' et carry out compensatory
7 In the event of failure on the part of the permit holder fo call‘:'n c})‘imse : : range 0.
plantation as indicated at serial number 6 abpve, the Tree Oliflt:e:r ini , hdlder by i of |
plant tree saplings and recover the cost t.here(_)f from thf:_I.JOI,l Citer, o Bailing bt
adjustment against the security deposit made.by .the permflﬁfil.as . DPTA, 1994
. by recovery as arrears of Jand revenue and take .suttable action as p

2" '.
Dy Conservator of Forest

. Central .Foi‘e‘st Division
F. No. 13/NFD/IC/Fe11‘ing/zo,21.22) S | Date:
Co ’ t(’:' Y a » B K ) e - \ . y : N
" 1. The Conservator of Forests, Vikas Bhawan, A-Block, 2~ Floor, IP Estate, New Delhi-02
" forinformation.0 ) ' ,

2. Sh. Ravinder Kumar, LO. for information-and necessary action.

Iy, Conservator of Forests
Central Forest Division

" Dy. ConservatguipiPorest (P&M)
* Deptt. of B s & Wildlife °,
Gowt?of NET of Delhi

A-Block, 2nd Ffoor, Vikas Bhawan,
LR, Fstate, New Delhi-110002
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! i 593/0 ANNEXVRE- T

. , s
GOVT.OFNCTOFDELHL "~
" ' DEPARTMENT OF FOREST AND WILB Iﬂ‘?lngEST
. OFFICE OF THE DEPUTY CONSERVATOR O! o
NORTH FORESTDIVISION, KAMLA NEHRU :
DELHI-110007(PH.~23853561)
F. No. 09/NFD/TC/Felling/2020-21/ SRS ~ D0
TO 5

Date: {6 .4 ‘\.162,0

The Executive Engineer,

Central & New Delhi Building, (M-323),

Public Work Department,

A-Block, 1st Floor, Vikas Bhawan-11,

Nr, Metcalf House, Upper Bela Road,

Delhi-110054, ' , =,

Sub:  Permission for felling/transplant of 09 no. of trees from the recidence of Flon’ble
CM; 6 Flag Staff Road, Civil Lines, D‘e_lhi;_11005.4.'. s

With reference to your application dt. 28.10.2020 on the subject noted above, you are °
hereby informed that permission is granted for transplantation of. 09 no. of trees from the
recidence of_l-Ionl'ble CM.,, 6 Flag Staff Road, Civil Lines, Dethi-110054 subject to the satisfaction
of the terms and vonditions hereinto specified, '

The requjred security deposit-of Ra, 5,13‘,000/»-' (Rupees Five Lakh and Thirteen
Thousand Only) vide payment DD No, 001378 date 10,11.2020, from State Bank of India,
Tis Hazavi, Delhi has been received. ' o

S.Na. [+ Spgciv.s of trees .v'—f_ocai‘ion ' Remarks
T [ on Mango-03 Y . . :
a“$°" : From the recidence of Hor'ble | Permission for
02, . Amla-02 Do I .
N C.M,, 6 Flag Staff Road, Civii Lines, | transplantation of 09 no,
03. Citrus-02 Delhi-110064 ,
04, Koripatta-0p | “¢I004 ree.

Terms & Coanditions
1. Permission. for transplantation of t'ree‘is granted at your risk and without prejudice to
the claim (s) of any other peraon/s who miy be having any right (s) over the land or the

tree.

Material produced from Gees shall not be disposed without permission of the Tree

Officer, , ‘, K3 . ‘

3. Progress veport of felling & transportation shall be submitted through Inspeéti_()n Officer
concerned along with complete details of tree. You are requested to in timate this office
at least 3 days in advance before starling the removal of felled trees, )

% The iimber/wood arising out of felling/ trangplantation is transported to the nearest
public crematorium managed by MCD under proper receipt and at his expense. He shall
submit copy of the réceipt obtaiiwed from such crematorium to this office immediately

thereafter..
| | 3 5T of Forest (1’
: ' Uy, ConseprgiBt Of FOTESLL
| Depti @

N

~octe & Wildlife
i of Delhi I
swWhele, 7nd Floor Vikas Bhawan,
Ralny s o " v -
. " 1)l
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5 The compensatory plantation of ten Umes the N ,'--Of.‘ ne;of m:::lhenp\ Jle)

h félling/ transplantation ghall bg planted at Ring RQﬁd (31413 'g'e}"g'?) & Nagar Wazirabad
Complex boundary Near Metcalf House and Ring Road Mall Road; Ne aziral

i ’ { i tat
Flyover, Delhi and the transplantation of all tlie 09 nos. trees shall b iy

PWD Store/ office, Khyber Pass , Kamla Nehru Ri‘?lgef -(:W;]-L]I-les:fei?"(;;;: 92‘-:3:?;'

of tree saplings shall . be 6-7 ft. tall of native gpecies gtich as Lt {3 = a’ e

Pilkhan, Neem amaltas etc. and the plantation shall be completed by the , p?_ the

within 9 months from the date: of issue of this permission and succeﬁsft‘ﬂl}f mfl-u:; c::m thi;

plantaﬁon for 07 (seven) years. The cpmpleﬁ;);f of plantation s_hall be intimated to
office along with photographs.. = o | asak

6. In the event of failure on the part of‘the permit holder to carry O oRpEmaRTY
plantation as indicated at seria] number 7 above, the Ti'f_ee'Officer shall himself arrange to
plant tree saplings and recover the, cost thereof ‘from the permit holder by way of
adjustment against the security dleposit made by the permission holder, or failing that, _
by recovery as arrears of land revenue and take suitable action as per DPTA, 1994.

Dy. Congérvator of Forest
| {, " North Forest Division
F.No. 09NFD/IC/Felling/2020-21/ . " Date:

Copy to:- - ' : T

1. 'The Conservator of Forests, Vikas Bhawan, A-Block, 2 Floor, LP. Estate, New Delhi-02
for information. o .
2. Sh, Vaseem Saifi, 1.O. for information and necessary action.

- Dy. Conservator of Forests
North Forest Divigion

s of Forest (P&
forests & Wildlife
H " of NCT of Delhi
A-Block, 2nd Floor; Vikas Bhawan,
1P, Fztate, New Dethi-110002
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Annexure-B

GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,

DELHI-110007, (Ph: 011 - 23853561)

F. No. / DCF (CYDPTA/Offence/21-2%/ 9 ¢ 11~

Date: |7 - (907

NOTICE UNDER DPTA, 1994

To
The Executive Engineer (Civil),
Office of the CBMD, Division
M-323, PWD), Vikas Bhawan-II,
Delhi-54

Whereas, it has been alleged that a tree offence has been committed by illegal
pruning/cutting/damaging of tree/s located at 45-47, Rajpur Road, Delhi, without the
permission, which is a violation of The Delhi Preservation of Trees Act, 1994.

And whereas, the statement/presence of the person (s) this notice addressed to are
required to find out the factual position and to determine the extent of offence according to its
merit.

Now, therefore, I, DCF (Central), Tree Officer, as empowered under of Delhi
Preservation of Trees Act, 1994 call upon you to appear before me on A6n 623 at
LALOR BAM. in the office of Dy. Conservator of Forest cum Tree Officer, Central Forest
Division, Kamla Nehru Ridge, Delhi-110007 in the event of failure to appear, legal action will be
initiated against concerned and the matter would be proceeded ex-parte. As per section 136, CrPC,
non-compliance of thisnotice will attract penal provisions u/s 188 of IPC.

Dy. Conservatd#of Forests
Central Forest Division/ Tree Officer

Copy to:- '
1. Tree Cell, 1O for information and necessary action.

Dy. Conservétor of Forests

Central Forest Division/ Tree Officer

Dy, Conserviagastorest (P&iv)
Deptt, of (o sis & Wildlife
Golt, of NCT of Delhi
A-Block, 2nd Floor, Vikas Bhawan,
LP, Estaie, Mow Dathi-1.10002
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F.No. / DCF (CYDPTAOffence/21-23/§ & 55-56
GOVT,OFNCT OFDELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,

DELHI-110007, (Ph: 011 ~ 23853561)
Date:oz/”/” (L.
NOTICE
To,
The Ex. Eng., Maintenance Department,
Lok Nayak Hospital,
New Delhi-02.

In continuation of this office notice F. No. DCF(C)/DPTA/Offence/21-22/7551 Dated
28/02/2022 on the matter of tree offence committed at 45-47, Rajpur Road, Delhi by illegal
pruning/ cutting/ damaging of tree/s which is a violation of the Delhi Preservation of Trees Act,
1994,

‘\

And whereas, the statement/ presence of the person (s) this notice addressed to are
required to find out the factual position and to determine the extent of offence according to its
merit, ,

Now, therefore, 1, DCF (Central), Tree Officer, as empowered di[ the Delhi
Pres‘ewaﬁor\ of Trees Act, 1994 call upon you to appear before me on .=%2 22 at

A 3o, N in the office of Dy. Conservator of Forest cum Tree Officer, Central Forest
amla

Division, Nehru Ridge, Delhi-110007.
Dy. Conséi’xtor of Forests

Central Forest Division/ Tree Officer
Copy to-
1. Sh. Ravinder Kumar, Tree Cell, 1.0 for information and necessary action.

Dy. Conservator of Forests
Central Forest Division/ Tree Officer

P

Dy, Conserv; A

of Forest (P&
fo{']li} a 74 I_) l 1)

: e5is & Wildlifo

s GLabt, oTNCT of Delhi

"Jlﬂf: 16, 2nd Floog; Vikas Bhawsn
Asinfe, Mew Delhi-1 -‘r":‘--'."-:l )

o[

———M——
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_ ks woh
GOVT. OF NCT OF DELHI
oF gﬁsf)‘;%né%m OF FOREST AND WILD LIFE
DiEa EPUTY CONSERVATOR OF FOREST
FOREST DIVISION, KAMLA NEHRU RIDGE
DELHI-110007, (Ph: 011 ~ 23853561) ’

Date: 12.05.2023

F. No. 4/ DCF (C]/D!’TAJOffenaeﬂM?/)dEB ~59
NOTICE

To,
The Ex. Bng., Maintenance Department,
Lok Nayak Hospital,
New Deihi-02.

Offence/21-22/7551 Dated

ce/21-22/5555—56 Dated 02.11.2022 & F. No.
tter of tree offence committed at
Jation of

f tree/s which is 2 vio.

notice addressed to are
to its

tion of this office notice F. No. DCF(C)/DPTA/

In continua
28.02.2022 and F. No. DCE(C)/DPTA/Offen
DCF(C)/DP'I'A/Offmce/21-22/11

y illegal pruning/cutting/ damaging ©

45-47 Rajpur Roa
the Delhi Preservation of Trees Act, 19%4. .
And whereas, the statement/presence of the person (s) this .
i e extent of offence according

required to find out

merit. |
Now, therefore,

ation of Trees Act,

the office of Dy Conservator

Ridge, Delhi-110007.
In the interest of
ne more opportunity be

Officer, a8 empowered under the Delhi
pear before me o1 23.8:23at .1 AM
Kamla Nehru

of Forest cum Tree Officer, Central Forest Division,

to be heard, the undersigned i of the opinion
before passing 40 ex-parte order.

1, DCF (Central) /Tree
1994 call upon you to ap

justice and opportuniry
given to the addressee
Forests

that 0
/Tree Officer

. Conserv

Central Forest Division

Copy to-
¢ information and necessary action.

1. Sh. Ravinder Kumar, 1.Ofo
D Conser.éﬁ of Forest$

i MOT of Delhi

20d Flooy, Vikas Bhawan,

A-Blocl,
15 Of 105 ‘m‘ sve, Mavr Dalhi-? 10002



:4"\_\

¥. No. 44 / DCF (CYDPTA/Offencef21-227/ 1135
GOV'T. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007, (Ph: 011 - 23853561)

Date: 2- 05 -2023

NOTICE
To,
The Ex. Eng., Maintenance Department,
Lok Nayak Hospital,
New Delhi-02.

In continuation of this office notice F. No. DCF(C)/DPTA /Offence/21-22/7551 Dated
28/02/2022 & F. No. DCF(C)/DPTA/Offence/21-22/5555.56 Dated 02/11/2022 on the matter of

tree offence committed at 45-47, Rajpur Road, Delhi by illegal pruning/ cutting/ damaging of
tree/s which is a violation of the Delhi Preservation of Trees Act, 1994,

And whereas, the statement/presence of the person (s) this notice addressed to are

required to find out the factual position and to determine the extent of offence according to its
merit.

Now, therefore, I, DCF (Central), Tree Officer,

Preservation of Trees Act, 1994 call upon you to appear before me on .. L.2...23.. . at

...... | - AM. in the office of Dy. Conservator of Forest cum Tree Officer, Central Forest
Division, Kamla Nehru Ridge, Delhi-110007.

as empowered under the Delhi

It is reiterated that this is the final notice of a
case, the alleged accused fails to a
for compounding of offence.

ppearance issued in the instant matter. In
ppear before the undersigned, an ex-parte order will be issued

Dy. Consewz‘% of Forests
Central Forest Division/ Tree Officer
Copy to:-

1. Sh. Ravinder Kumar, Tree Cell, 1.O for information and necessary action.

Dy. Consen/a% of Forests

Central Forest Division/Tree Officer

)

Dy. Conserviatl Forest (P&M)
" Deptt. !:-i‘:s;t',' & Wildlife
Gowt. ol NCT of Delhi
O/(/ A-Block, 2nd Floor, Vikas Bhawan,

LR Estoie, New Delhi-1.10002
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Annexure-C
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% THE HIGH COURT OF DELHI AT NEwW DELHI 7
- W.P.(C) 33392011 & M No.12417/201] (for stay)
ASHOK KUMAR 1 ANWAR - Petitioner
_ w0 " Through: My MEK. Gautam & Mr. Ritesh
s UL . anwar, Advocateg 5
s sl flgrd s - Versus : ._
 ¥Eoer® 'EJNI_-O'N' OF INDIA AND ORe T Respondents
A Through:  Mr. g Sharma, Ady. forR-1&3 1o 5
i . Najmi Wagiy with Ms, Ngha
" ~poot, Advocates for R-2.
CORAM;
HON'BLE THE ACTING CHIEFR JUSTICE
& &= HON'BLE MR JUSTICE RAJ1YV SAHAT ENDLAW
ORDE
Yo 30.11.2011
1

Ion k as OTM
accommodation fo Supervisors/Oj

at Naraing, Neyw Delhj

Naraing Industrial Areq
NCT of Delh; as per Notification dated 24
As per the betitioner, fiie area is part of Central Ridge and
Cou ssible there
The Govt, of NCT of Dejp; as well as Border Road Organization
(BRO) have filed the affidayj

May, 1994
therefore g
per the orders of the Supreme

I 10 construction IS permi
upon,

AS per Govy. Of NCT of |

extended ridge area,
Today, sho affidavit op behalf of Gowt, of
over wherejn

NCT of Den; Is handeq
it is stated th

at afler carefy)) Y examinij

Pagelary
MZITIZED nh?}opy
Cerﬂiif_:d to he True L
| ' Forest (P&
o Jy. Conser, ofioms‘l,(‘

Sy ' 5] -ﬁ?ﬁtﬁf,mﬁ‘:‘\en: Uyniint. nsts&wm!hfﬁ
Examines Jistie ot :_iclE'._ thits] GovL. ot NCT of Delhi .
i Gectini y ikas Bhawan,

3 e '-."-.'Iér:.'ect_‘r\c'l A-B:,OS(' 2!{1(,141‘?'1()017-"\7/3‘]‘{‘15?1”“’7

.' | P Eaee
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‘. That approximately 864 Hectares of ridge land of the
Ceniral Ridge was notified as ‘proposed reserved Jorest' under
Section 4 of the Indian Forest Act, 1927, vide Notification dated
24" May, 1994,
il That the Hon'ble Supreme Court in its order dated 9"
May, 1996 in W.P.(C) No.4677/1985 viz. M.C, Mehta Vs. UOT
and Ors. clearly enunciate that: _
“....s0me parts of the Ridge have been erased in the
Central City area. No. further infringement of the Ridge
Is to be permitted. It should be maintained in its pristine
glory... ... "
ifi. — That both impugned sites form a part of the Defense
Estate Land and are of the character of a ‘Geological Ridge',
though falling outside the Notified Forest Ridge Land,
Iv. — That none of the organizations under the Ministry of
Defence, Government of India have sought any clearance either
from the Ridge Management Board or the Hon'ble Supreme
Court through the Central Empowered Committee (CEC),
before undertaling any construction in the area. Such
permission is a pre-requisite in view of the directions of the
Hon'ble Supreme Court in its order as aforementioned.
12 That the Ridge Management Board in similar cases in the
past has granted clearance to the DMRC Jor laying of Meiro
Lines and NHAI for upgradation of NH-236 in non-forest land
having morphological features of the Ridge but situated outside
the notified forest land — The said permission was also
confirmed by the Hon 'ble Supreme court through the CEC.”

4, It is clear from the aforesaid that the area in question is given the

character of a “Geological Ridge” though falling outside the Notified Forest
Ridge Land. Even in respect of such a land, clearance from the Ridge
Management Board or the Hon'ble Supreme Court through the Central
Empowered Committed is to be obtained before catrying out any
construction. Such permission is a pre-requisite in view ol the directions of

IPC) 33397201 Paye 2o

,.;“-J_E“F)_hfﬁ. ,
e o bo True GORY

Certitiad 1o

\

Vy. Conse l‘v i of Forest (P&lvij

! Deptt. opogests & Wildlife
Govt. of NCT of Delhi

'iu jen 70 0f A-Block, 2nd Floor, Vikas Bhawan,

NG 2 i bl ':"’ RIS LS Weatmin Na alhi-i1 02
Nfppear AR ,.;.'.- Cuidene LR Botate, New Dethi-11000:
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the Supreme Court. It is also mentioned that for laying of Metro Lines and
NHALI for upgradation of NH-236 in the sa d area, DMRC and NHAI had
taken permission of the Ridge Managemen$Board in the non-forest land

having morphological features of the Ridge.  Admittedly, no such

permission is sought by the BRO.

3. Learned counsel appearing for the BRO submits that the area does not
fall in the Central Ridge Area which is concluded by the Ridge Committee
constituted by the Supreme Court. He has drawn our attention to the Action
Taken Report filed by Deputy Conservator of Forests (West) along with its
covering letter dated 23" September, 2010. No doubt according to the
report this area is not a part of Ridge Area, however the report itself suggests
that it morphologically appeared to be Ridge Area. The report further states
that for this reason, even letter dated 10" June, 2009, was written to the BRO
requesting it to stop ongoing construction work immediately till the status of
the land is ascertained. Whether further deliberations were cairied out by
the said Committee and status of the area is finally determined or not, is not
clear. |

6.  One fact which clearly emerges is that clearance of Ridge
Management Board or the Supreme Court through the Central Empowered
Committee is required for carrying out any comstruction. No such
permission is sought, on the contrary Central Empowered Committee had
asked the BRO vide letter dated 10 June, 2009 to stop the ongoing

coustruction work.

W.P.(C) 33300308 1 Page 3of4

Dy. Conserva f Forest (P&vi)

Deptt. ofHrests & Wildlife

! Gyt hiCT of Delhi
21T\T ATA A-Block, 2nd Floai; Vikas Bhawan,
‘D'!ZLT:E:E'E ?r'-'r-‘ Gopy LR Fﬂfi‘fw, Movy Dathi-31.1¢002
T — Camitisd s
lf"'.f’ BT 1 i Dapariment
A e of Dethi |
1\- dy 4 J " '_n{‘-! .l'\:‘:.d‘.‘l Septlon 70 of
\__'\...u'_‘_-' ™ 7 / 'l.-:.Ill.i;.a-izn-ﬁui!iﬂ'”‘:e .QC'.
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7. In these circumstances, we restrain the BRO from carrying out any
further construction works on the land aforesaid till it obtains necessary
clearance from the Ridge Management Board or the Hon’ble Supreme Court
through the Central Empowered Committee '

8. It is not necessary to go to other prayers as the Supreme Cowt is

seized of the matter in M. C. Melta case.

The petition is accordingly disposed of. g{/ .
O i
ACTING CHIEF JUSTICE

RAJIV SAHAI ENDLAW, J
NOVEMBER 30, 2011
Bs
Dy. Consery, of Forest (P&M}
" Dept ests & Wildlife
ovt. of NCT of Delhi
A-Block, 2nd Floor; Vikas Bhawan,

1.9 Tetrin, Naw Nethin110002

G 333wanll Puage dof &
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2 6 3 2015: DHC 4720

ANNEXURE-P/22
$~15
*  IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P(C) 827/2015 & CM No. 1448/2015

BINDU KAPUREA & ORS. ... Petitioners
Through: Mr Aagney Sail, Adv.

VEersus

GOVERNMENT OF NCT OF DELHI & ORS. ... Respondents
Through: Mr Raman Duggal, Standing Counsel
with Mr Sudhir Kumar, Adv. for R-1.
Mr Sanjeev Sabharwal, Adv. for DDA.
Ms Sunita Narain, Amicus Curiae.

CORAM:
HON'BLE MR. JUSTICE RAJIV SHAKDHER
ORDER
% 25.05.2015
Ik The petitioners had approached this court, essentially, to ventilate

their grievance with regard to the decision taken by respondent no. 1 and 2
to cut down 810 trees for facilitating their road widening project undertaken
on the Mehrauli- Mahipalpur Road. The widening of the road is a project
which has its starting point located at Andheria Modh and is supposed to
terminate at the traffic light located at Fortis Hospital.

2. The petitioners, who are residents of Vasant Kunj, assailed the
decision taken in this behalf by respondent no.1 and 2.

2.1 Primarily, the case which was set up by the petitioners before me, was
that, respondent no.3 i.e. UTTIPEC, as per its own approved plan, had in the
first instance, taken a decision that the road widening project would require
felling of 226 trees, and this decision underwent a dramatic change as,
thereafter, a view was firmed up to cut-down 810 trees.

2.2 Based on this plea, I had issued notice in the writ petition on

WP(C) 827/2015 Page 1 of 7

Dy. Conservyssol Forest (P&
I'!cptt. nf I\ 5: Wlldhie
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28.01.2015 and directed status quo to be maintained vis-a-vis felling of trees
by the respondents.

2.3 Since, the matter required some amount of domain expertise, vide
order dated 11.03.2015, I appointed Ms Sunita Narain, an environmentalist,
who is associated with Centre for Science, to act as an amicus curiae.
Thereafter several hearings were held in the matter and directions were
issued by me, from time to time, so that a composite report could be
prepared, which reflect the consensus of all those who are concerned and/or
could possibly get impacted by the issue raised in the present writ petition.
2.4  Ms Narain, to achieve this end, convened several meetings which
were attended to, by not only the representatives of the petitioner, but also,
by the officials of respondent no.2/ PWD, UTTIPEC and the Forest
Department. The consensus which has emerged, and which largely forms
part of the final report dated 13.05.2015, submitted by Ms Narain, is as
follows:

(i) 167 trees, on the 6.4 metre (mtr) footpath, will not be cut. PWD will,
however, ensure that the footpath is, appropriately, made so that pedestrians
face no difficulty in using the same

(i) 43 trees in the 3 mtr median will not be cut.

(iii) 309 trees, which fall in the 7 mtr, fourth (4™ bus lane, will not be cut
for the present. In case fourth (4™ bus lane is required to be constructed,
PWD will seek fresh permission for cutting the said trees. The UTTIPEC in
its plan, I am told, for this stretch of road has indicated that the fourth 4™
bus lane/ BRT space, will be used as Multi-Utility Zone (MUZ) till it is
actually constructed.

(iv) 113 trees, on the 6 mtr cycle track will be cut. PWD, will attempt to

minimize the number of trees which are required to be cut without

WP(C) 827/2015 Page 2 of 7

Dy. Conser; { Forest (Pévy

151 wildlife
Cavt e NCT of Delhi

A-Block, 2ud Flooy, Vikas Bhawan,
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compromising safety and accessibility.

(v) 189 trees on the three (3) lane carriage way, falling on either side, will
be cut so as to ensure safety of those who commute on the carriage way.

(vi) For the present 832 trees, which stand on the 27 mtr MUZ and shared
street, will not be cut. The area will be converted into a green buffer zone.
Provision will be made for common services, such as, electricity etc. This
area will be maintained as a green buffer zone to enable liveable conditions
to sustain, for the nearby residents, and also help, in protecting them from
dust, pollution and noise. As and when shared street is required for vehicular
movement by PWD, the 446 trees standing thereon may be cut subject to
PWD seeking the requisite permissions under the Delhi Preservation of
Trees Act, 1994 (in short the Trees Act). PWD will, however, make this
request only if, changed circumstances require the shared street to be used
for vehicular movement.

(vii) PWD, as a measure of compensatory afforestation, will plant 644
trees on the same stretch of the road, in the area, which is demarcated as
green buffer zone.

(viii) PWD, in consultation with the authorities dealing with traffic,
will endeavour to install, if necessary, additional traffic lights, and also,
Foot-Over Bridges (FOBs) to ensure safety and convenience of those
persons, who would move around on foot.

(ix) Since, there is a bottleneck at the point, at which, Merhrauli-
Mahipalpur road meets, the Mehrauli-Gurgaon stretch, because of delay, in
the acquisition of land, in the interregnum, PWD will take measures which
will do away with inconvenience caused to pedestrians, and those, who use
public transport, such as, the metro rail.

(x)  PWD, will construct the road as per the plan approved by UTTIPEC.

WP(C) 827/2015 Page 3 of 7

Dy. Conservator
Deptt. of Forgstd & Wildlife
Govt. ol HMCY of Delhi
A-Bloclk, Znd Floor, Vikas Bhawan
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(xi) PWD, will also provide a footpath, having a minimum width of 1.5
mtr. In the interregnum, a temporary bus shelter will also be built. The
carriageway will be 7 mtr wide, which situation will obtain till further land
is acquired.

(xii) PWD, will place in public domain the composite road project plan.
The said plan would, inter alia, provide details of trees that have to be cut,
the provision made for pedestrian crossings including exit and entry points
for residential sectors and other services which PWD would provide. The
plan would also indicate the particulars of the person and the office which
would be involved in the execution of the project. The said plan will also be
uploaded on PWD’s website for the benefit of general public.

(xiii) PWD will also upload on its website the details of its compensatory
afforestation plan. A copy of the same will also be made available at the
PWD project office.

(xiv) PWD, will ensure that the green buffer zone, which is adverted to
above, will be maintained. Every endeavour will be made to ensure that it
does not turn into a dumping ground for garbage. Steps will also be taken to
prevent encroachment. In this behalf, PWD will collaborate with the
Residents Welfare Association and Traders Association. The green buffer
zone will be fenced with suitable entry and exit points.

3. I am informed that if the aforementioned directions are complied
with, 298 trees will be saved, out of a total of 810 trees. Accordingly, the
respondents are directed to adhere to the directions contained in para 2.4 (i)
to 2.4 (xiv) above.

4. Apart from the above, what came to light, was that, more often than
not, the difficulties which arose in the present matter, could have been

avoided had the relevant authorities been brought on board at the appropriate

WP(C) 827/2015 Page 4 of 7
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stage. Experience has shown that governmental authorities, which are
tasked with executing infrastructural projects, approach the Forest
Department under the Trees Act only after tenders have been issued and
plans have been approved by UTTIPEC. Though personnel of the Forest
Departments are inducted as members of the committees formed by
UTTIPEC, their input at that stage is inadequate as they do not have with
them the necessary information as regards the number of trees that are to be
felled if, a project is to be implemented. ~As a matter of fact, delays are
caused in obtaining relevant approval under the Trees Act and, more often
than not, legal entanglements arise on this account. This causes prejudice to
all stake holders, which include, inhabitants, bidders, public authorities etc.
5. Accordingly, in so far as future projects are concerned, once again,
with the help of the amicus curiae, respondents have agreed to the following:
(i)  UTTIPEC will obtain from the PWD and other road owning agencies,
in the very first instance, a composite plan which will include details of
number of standing trees which obtain in the project area, and those, which
are required to be cut-down. The information obtained by UTTIPEC should
be provided to the Forest Department, as well. The Forest Department
should participate in the proceedings at the project approval stage, so that,
requisite inputs are obtained at that stage itself, and if, necessary, necessary
modifications are incorporated in the plan so that least amount of damage is
caused to the trees.

(i) A formal application should be made under the Trees Act by PWD,
and other road owning agencies, after a modified plan with requisite input of
Forest Department in place.

(ii)) The permission for cutting the trees would be given by the Deputy

Conservator of Forest, who is the authorized tree officer.

WP(C) 827/2015 Page 5 of 7
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(iv) The Forest Department should prepare a quarterly report detailing out
the particulars of permission given in the city for felling of trees. This report
should be placed in public domain by having it uploaded on its website.

(v) The Forest Department should monitor and ensure compensatory
afforestation and in that behalf prepare an annual report of compliance. The
report should also include details of instances, where security deposit, given
for felling of trees, is forfeited. This report should also be placed in public
domain by having it uploaded on its website.

(vi) In order to ensure, that in future road projects requisite provision is
made for path ways and cycle tracks, PWD and other road owning agencies,
would implement and execute the work envisaged in the UTTIPEC
approved plans by adopting end-to-middle principle as against middle-to-
end principle in the execution of its projects.

(vii) Post the execution of the project, UTTIPEC should carry out a
compliance audit so as to ensure that the execution is in line with the
approved plan/ drawings. The compliance report of the project should also
be placed in the public domain by having it uploaded on the website of
UTTIPEC as well as the road owning agency.

6. The aforesaid directions contained in paragraph 5(i) to 5(vii) will be
complied with by the respondents and other road owning agencies qua their
future projects.

6.1 Needless to say, the official respondents, in particular the PWD,
would be entitled to apply for suitable adjustments in respect” of 298 trees
which would be saved as regards obligations - undertaken .by. "t.hem for
compensatory afforestation and monies deposited with the relevant
authorities.

7. No further directions are called for. Writ petition and the pending
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application are disposed of in accordance with the directions contained

hereinabove. Accordingly, the interim order stands vacated in view of the

final directions issued by this order.

8. Before I conclude, I must record my appreciation for the assistance

rendered by Ms Sunita Narain and the support extended to the cause, not

only by the counsels who appeared for opposing parties, but also the officers

of the various departments, who were involved in the matter.

MAY 25, 2015
kk

WP(C) 827/2015

RAJIV SHAKDHER, J

Dy. Consery@MF of Forest (P&bi)
Depit. ¢ ests & Wildlife
Gdvt, of NCT of Delhi

A-Block, 2nd Floor, Vikas Bhawan,
LR Estate, New Delhi-110002
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ANNEXURE-P/3

$~11 (1)

& IN THE HIGH COURT OF DELHI AT NEW DELHI

+  CONT.CAS(C) 778/2021

BHAVREEN KANDHARI
Through:

VErsus

GYANESH BHARTI & ORS.
Through:

..... Petitioner
Mr. Aditya N. Prasad and Ms. Dhriti
Chhabra, Advocates.

Respondents
Mr. Sanjeev Sabharwal, Standing
Counsel for SDMC/R-1.

Mr. Gautain Narayan, ASC for
GNCTD with Mr. Aditya Nair,
advocate.

Mr. Naushad Ahmed Khan, ASC
(Civil), GNCTD along with Mr.
Zahid and Ms. Manisha Chauhan,
advocates for Delhi
Police.(ascgnctd(@gmail.com) (Mob.-
9868111799) SI Deepak Tanwar, PS-
Vasant Vihar.

Mr. Shadan Farasat, ASC,
GNCTD/PWD(starasat(@farasatlaw.c
om) with Mr Bharat Gupta, Advocate.

CORAM:

HON'BLE MR. JUSTICE NAJMI WAZIRI
ORDER

% 26.11.2021

The hearing has been conducted through hybrid mode (physical and

virtual hearing).

1. As per the report of the Tree Officer, 549 trees were concretized on

the streets in Vasant Vihar, under the jurisdiction of PWD. They are as

under:-

3.1 Munirka Marg - 65 trees,

Eovt, of NCT of Delhi
A-Block, 2nd Floor; Vikas Bhawan,
1.2 Estate, New Deolhi-110002
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3.1.2. A-9 Marg - 99 trees

3. 1.3. Poorvi Marg - 140 trees
3. 1.4. Paschimi .Marg - 145 trees
3.1.5 Vasant Marg- 100 trees.

2. Some of the photographs are reproduced hereunder:

Dy. Conse "of Forest (P&M)
Dept rests & Wildlife i

ovi. Of NCT of Delhi

A-Block, Zud Floox; Vikas Bhawsin,
LY, Estate, Novw Delhi-110002
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3. The court is informed that only in Block-A, Vasant Vihar, the carth
around 651 ftrees, falling under the jurisdiction of South Delhi Municipal
Corporation was found to have been concretized.

4. Requisite notices have been issued to both the PWD as well as the
MCD for immediate de-concretization but despite issuance of notices by the
Tree Officer, none appeared before him, on their behalf on the date fixed
e, 17.11.2021. Let there be due appearance before the Tree Officer on
30.11.2021 and affidavits shall be filed by the said parties/noticees as to why
they had not appeared on the earlier date fixed before the Tree Officer.

5. Mr Gautam Narayan, the learned Additional Standing Counsel for
GNCTD submits that the Tree Officers, Department of Forests, GNCTD
generally notice rampant cutting down of trees, either in private property or
on public land, whenever some constructions and/or renovations are
sanctioned. He further submits that it is a known fact that building plans are
applied and sanctioned online, the construction sites are never visited by the
Municipal Corporation; the latter is often taken unawares apropos the
existence of trees — sometimes decades-old. Building plans are sanctioned
unbeknownst of the consequences that would befall a neighbourhood by
chopping-down fully-grown trees. Albeit, petitions are filed before this
court seeking remedial measures but by that time irreparable damage has
already been done. Mr. Narayan suggests that some cautionary and
preventive steps be mandated by the Municipal Corporations so that
building plans/modification plans/completion certificates are not sanctioned
by the Municipal Corporation/Authority concerned, unless it is intimated in

advance of the existence of trees or other foliage in and around the

of Forest (P&:M)
Deptt, wests & Wildlife
SOV O NCT of Delhi
A-Block, 2nd Floor, Vikas Bhawan,
1.P. Fstate, New Dethi-110002
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land/building apropos which approval of building plan is sought.

6. Let the Commissioners of each of the Municipal Corporations look
into the matter and consider incorporating in the rules regarding submission
of building plans, that photographs taken from inside as well as from the
outside building/site, at least from east, west south and north directions,
along with a panoramic photograph of the streets immediately outside the
plot of land/building concerned, need to be filed along with the building
plans, to facilitate the Corporation to ascertain as to whether any tree exists
inside or outside the property, which could possibly be endangered by any
kind of construction activity. Should it be so found, the Corporation would
refer the matter to the Tree Officer, GNCTD to take appropriate action, as
may be. There is no dispute between the learned counsel for the respondents
apropos that preservation of fully grown trees is an absolute necessity
especially because compensatory afforestation can never replace the lost
green cover of a neighbourhood. In any case, compensatory afforestation
ordinarily happens along the borders of NCT of Delhi, which would have no
effect whatsoever on the affected neighbourhood, for almost two
generations.

7. The learned counsel for the petitioner draws the court’s attention to a
communication from the Deputy Conservator Forests (South) which duly
cautions all four municipal authorities in Delhi that if the callous attitude
towards trees continues, then very soon the city will have no green cover left
and all the care exercised in the past many decades would be reduced to
naught, subjecting future generations to deprivation of natural trees and
forests.

8. The learned counsel for the petitioner secks to bring the said
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communication on record. Let him do so.

9. For the period that building construction and demolition activity has
been kept in abeyance, the Municipal Corporation and PWD would do well
to wash-off the layers of dust settled on trees in Vasant Vihar and its
surrounding areas. Let the South Delhi Municipal Corporation and the
PWD spray water on the frees lining the avenues maintained by them
respectively. The learned counsel for the said authorities agree that this will
assist in bringing down dust levels substantially and provide some respite to
all living beings.

10.  Should it be feasible the PWD may endeavour to extend this exercise
to the entire stretch of Outer Ring Road, beginning from Modi Mills all the
way to the Airport. Water may be sourced from the nearest STP, if deemed
necessary. gt

11.  The learned counsel for the part.ies submit that other streets bearing
heavy motor-traffic such as Mukarba Chawk (North Delhi); Lajpat Nagar
and Mathura Road (South Delhi) too, may be beneficiaries of similar
ameliorative measures. Let the Municipal Corporations concerned look into
the matter.

12. The Executive Engineer concerned shall be present in the court on the
next date.

13.  Renotify on 29.11.2021.

NAJMI WAZIRI, J
NOVEMBER 26, 2021/rd/ha

A-BlocY, 2nd Floor, Vikas Bhawan,
1.2, Estate, New Delhi-110002
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ANNEXURE-P/4

$~10 (1)
4 IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CONT.CAS(C) 778/2021
BHAVREEN KANDHARI ... Petitioner
Through:  Mr. Aditya N. Prasad and Ms. Dhriti
Chhabra, Advocates.
versus

GYANESH BHARTI & ORS. ... Respondents
Through: Mr. Sanjeev Sabharwal, Standing
Counsel for SDMC along with Mr.
S.P. Meena, DDH/S2, Mr. Jaivir
Singh, ADH/S2 and Mr. R.D.
Chaudhary, AE (Civil).
Mr. Shadan Farasat, ASC, GNCTD
and Mr. Bharat Gupta, Advocate
along with Mr. Satbir Singh, DD
(HRT), Mr. Vivek Anand Vats, AE
(PWD) Civil and Mr. Anil Kumar
Singh, EE (PWD) Civil for R-2. Mr.
Naushad Ahmed Khan, ASC (Civil),
GNCTD along with Ms. Manisha
Chauhan, Advocate for Delhi Police
with SI Deepak Tanwar.
Mr. Gautam Narayan, ASC, GNCTD
along with Mr. Adithya Nair,
Advocate for DCF (West).

CORAM:

HON'BLE MR. JUSTICE NAJMI WAZIRI
ORDER

Yo 17.01.2022

The hearing was conducted through video conferencing.
1.Mr. Shadan Farasat, the learned ASC, GNCTD refers to two
compliance affidavits filed by PWD, GNCTD. The first one shows that
the trees all along the outer Ring Road from Modi Mill to the Airport

Consey@Ror of Forest (P&M)
" pepsr ot Jorests & Wildlife
Govt. of NCT of Delhi
A-Block, 2nd Floor, Vikas Bhawan,
1.2 Estate, New Delhi 110002
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have been regularly washed and kept duly watered. Referring to the
second compliance affidavit filed by the Horticulture Department, he
submits that out of the 1793 trees in Vasant Vihar area, requisite de-
concretization has been ensured around 1688 trees. Apropos the
remaining trees, he submits that the Department is in the process of de-
concretizing the area around them as well. That although the PWD is
seeking community participation in the process it will nevertheless go
ahead with the programme, so that the order is duly complied with. Let

a compliance affidavit be filed, along with photographs, within two

weeks.

. The affidavit filed by Delhi Police is, yet again, cvasive apropos
parking of cars on the footpath of Vasant Vihar area. For reasons best
known to the SHO PS Vasant Vihar, New Delhi, the affidavit shows
photographs only with respect to the peripheral road around the colony
and not of the footpath outside the houses. The court would note that
the said affidavit was to be filed by the Delhi Police with prior approval
of the DCP concerned. The court is assured by Mr. Khan, the learned
ASC, GNCTD, upon instructions from SI Deepak Tanwar, who is
present in the court during virtual hearing, that a compliance affidavit,
with better particulars, will be filed by the Delhi Police, with prior
approval of the DCP concerned before the next date. Let the same be
done.

. Extensive photographs have been shared by the learned Standing
Counsel for SDMC, showing the removal of concrete around the trees;
some horticultural care of the trees is seen, the trees have been

numbered. Let a list of the numbered trees/census be filed. He submits

sovt. of NCT of Delhi
A-Block, 2nd Floor; Vikas Bhawan
LR Estate, New Delhi-110002
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that the process is on-going. It is heartening to see that all departments
concerned have taken care of the vegetation in the colony.

4. The learned counsel for the petitioner refers to a letter dated
14.10.2021, which is more of an advice note, to the Commissioners of
the three Municipal Corporations and to the Chairman of the New
Delhi Municipal Council (‘NDMC’). The said letter infer-alia, takes a
holistic view of the gradual depletion of the tree count in residential
colonies in Delhi. Therefore, he has requested the local bodies to

ensure the following:

€«

1. All existing trees, located in the construction zone as well as
the set-back area of the plot, be duly marked on the Site Plan
as mandated by the UBBL in Chapter 2. Procedure and
Documentation for Sanction/Occupancy-cum-Completion of
Building Plans, Clause 2.04, Subclause (f): Details to be
shown in Site Plan. Furthermore, all existing Tree(s) located
Jjust outside the plot boundary on public land/road be directed
to be marked on the Site Plan.

II. Only the minimum number of gales/entrances should be
approved/sanctioned in the Site Plan which are essential to
provide requisite access to the parking spaces in the building.

LI All possibilities must be explored if modification of
design/layout and location of gates can save the existing
Trees(s). All efforts must be taken to minimise felling of Trees
considering the impact on the environment.

5. An affidavit, in this regard, would be imperative from the aforesaid
municipal bodies. Let affidavits be filed by the Commissioners of the
three Municipal Corporations of Delhi and by the Chairman of NDMC

before the next date.

A-Block, 2nd Floor; Vikas Bhawan,
LR Estate, New Delhi-110002
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6. There is no report regarding the levelling of footpaths or the removal
of concrete-ramps over the footpaths. The EE, SDMC, shall file a
layout plan of Vasant Vihar and ensure that all the footpath have been
levelled and made user friendly. Photographs of each street shall be
filed. Similar exercise shall be done by the EE, PWD. Both the
executive engineers shall be present on the next date. The confusion
regarding the ownership and maintenance of roads in Delhi, has been
cleared by way of a notification dated 10.01.2012, issued by the Urban
Development Department, GNCTD, whereby roads above 60ft in width
are under the management and care of the PWD, GNCTD. All roads of
lesser width are under the management and care of local bodies i.e.
Municipal Corporations and the NDMC.

7. In view of the above, the roads in Vasant Vihar shall be maintained by
the respective authorities, and an affidavit, apropos the same, shall be
filed before the next date by the SDMC and the PWD. Let the
petitioner too verify the action taken by the respondents.

8. In terms of the GNCTD’s public notice dated 08.10.2015, a penalty of
Rs.10,000/- was to be imposed upon all persons found to have
victimized trees, under section 8 of the Delhi Preservation of Trees Act,
1994, by putting up sign boards, names, advertisements any kind of
boards or signages, electric wires and high tension cables etc. placed on
trees. The Conservator of Forest shall file an affidavit stating in how
many cases such fines have been imposed and/or the amount collected
in this regard or how many cases are pending apropos such complaints,
as may be. Compliance in this regard is also to be done by all land

owning agencies. It will be open to the departments, in this petition, to

Forest (P&M)
ests & Wildlife
Gowt, 1CT of Delhi
A-Block, 2nd Floor; Vikas Bhawan,
LB Estate, New Delhi-120002
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intimate if they have taken any action in terms of the said public notice,
reiterated by GNCTD through a communication/advertisement on
30.11.2021, and subsequently re-advertised in local newspapers on
07.12.2201 and 15.12.2021. Tt will be open to the GNCTD to put in the
public domain its aforesaid notice more prominently and the
requirements to comply with the mandate of law, and the directions
passed by this court and the NGT.

9. List on 14.02.2022.

10. The order be uploaded on the website forthwith.

NAJMI WAZIRIL, J
JANUARY 17, 2022/ra/ss
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CONT.CAS(C) 1149/2022

BHAVREEN KANDHARI . Petitioner
Through:  Mr. AN Prasad, Mr. Harshvardhan,
Advs.
versus

SHRIC. D. SINGH AND ORS. ... Respondent

Through:  Mr. Anupam Srivastava, ASC with
Mr. Dhairya Gupta, Advs. for GNCTD

CORAM:

HON'BLE MR. JUSTICE JASMEET SINGH
ORDER
31.08.2023

CM APPL.. 44854/2023-EX.

Allowed subject to all just exceptions.

The application stands disposed of.

CM APPL.. 44853/2023- EARLY HEARING

L.

This is a digitally signed order.

"

This is an application seeking early hearing of the matter as it is stated
that despite the order dated 28.04.2022. The respondents are recklessly
granting permission for felling of trees.

A perusal of the permissions granted by the respondent for felling of
trees seems to suggest that there is total non-application of mind while
granting permissions. Some of the permissions show that trees have
been permitted to be cut for individuals requiring parking spaces for
their vehicles.

It is therefore, directed that the respondents shall bring the files
pertaining to granting of permissions (as per this application) of all the
trees which have been felled at 10:30 a.m. on the next date of hearing.

Mr. Prasad, learned counsel for the petitioner shall have a look at these

Dy. Conserudiom: of Forpst (P&lvi)
Deptt. GHlorests & Wildlife
Getlvdl NCT of Delhi
A-Block, Znd Moo Vikas Bhawan,
LP. Estate, New Dethi-1 10002

The authenticity of the order can be re-verified from Dethi High Court Order Portal by scanning the QR code shown above,
The Order is downloaded from the DHC Server on 25/09/2023 at 14:41:07
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files and the matter will be taken up on 14.09.2023 at 2:30 p.m.

5. The respondents shall join through video conferencing mode on those
dates.

6. Mr Gupta states that till the next date of hearing no permission for
felling of trees for any individuals will be granted and any permission
required for important projects will be intimated to the Court.

7. List on 14.09.2023, the date already fixed.

JASMEET SINGH, J
AUGUST 31, 2023 / (MS)

Click here to check corricendum, if anv

This Is a digitaily signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above,
The Order is downloaded from the DHC Server on 25/09/2023 at 14:41:07
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N IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CONT.CAS(C) 1149/2022 & CM APPL. 26421/2023, CM APPL.

44853/2023
BHAVREEN KANDHART .. Petitioner
Through:  Mr. Aditya N Prasad, Adv.
versus
SHRIC.D. SINGHANDORS. .. Respondent
Through:  Mr. Sarvagya Vidyarthi, Ms. Nikita
Mishra, Mr. Vipin, Advs.
Mr. Sarosh Ari, LC for DCF
Mr. Anupam Srivastava, ASC with Mr. Dhairya
Gupta, Advs.
30
+ CONT.CAS(C) 387/2023
HARSH VARDHAN . Petitioner
Through:  Mr. Aditya N Prasad, Adv.
Versus
MANDEEP MITTAL & ANR. .. Respondent
Through:  Mr. Avishkar Singhvi, Mr. Naved
Ahmed, Mr. Vivek Kumar, Advs. for R-3-4
CORAM:
HON'BLE MR. JUSTICE JASMEET SINGH
ORDER
% 14.09.2023

1. Mr. Srivastava, learned ASC seeks and is granted 2 weeks to file a
detailed status report with regard to the status of transplantation and
compensatory replantation of trees. Let the same be done.

2. In the meantime, the directions  contained in the order dated
31.08.2023 shall continue till the next date of hearing.

3. Further, no permission shall be granted for felling of trees for
construction of houses.

4. The concerned DCF shall remain present through video conferencing

Dy. Conservat f Forest (P&
- Deptt. of B{egdis & Wildlife
GoviZof NCT of Delhi
A-Block/Znd Floor; Vikas Bhawan,
This is a digitally signed order. L.P. Estate’ New Dalhit10an?

The authenticity of the order can be re-verilied from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 25/09/2023 at 13:18:31
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mode.
5. List on 06.10.2023 at 3:30 p.m.
CM APPL. 29347/2023 in CONT.CAS(C) 387/2023
6. This is an application secking impleadment of Delhi Police through
DCP (South Police District) and SHO, PS Chittaranjan Park, Delhi for

effective adjudication of the present petition.

7. For the reasons stated, the application is allowed and the Delhi Police
through DCP (South Police District) and SHO, PS Chittaranjan Park,
Delhi are impleaded as the respondent Nos. 5 and 6 respectively.

8. Let notice be issued to the newly impleaded respondents through Mr.
Sameer Vashisht, learned ASC.

JASMEET SINGH, J
SEPTEMBER 14, 2023 / (MS)

Click here to check corrigendum, if any

=GF Forest (Pivi)

Lests & Wildlife

Govt. BrNCT of Delhi

Mocl, 2nd Floor Vikas Bhawan,
My Delthi=110002

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 25/09/2023 at 13:18:31
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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CONT.CAS(C) 1149/2022
BHAVREEN KANDHARI
..... Petitioner

Through:  Mr. Gautam Narayan,
Ms. Prabhsahay Kaur, Amici Curiae
Mr. Aditya N Prasad, Mr. Pratyush Jain, Mr.
Satyam Chandra Gupta, Ms. Poorvi, Advs.

VErsus

SHRI C. D. SINGH AND ORS.
..... Respondent
Through:  Ms. Mehak Nakra, ASC

CORAM:
HON'BLE MR. JUSTICE JASMEET SINGH
ORDER
% 09.08.2024
CM APPL. 45986/2024

1. This is an application seeking stay of following felling permissions
granted by the respondent:-

a. Permission dated 05.08.2024 for felling of 126 trees granted to
the Irrigation and flood control department, GNCTD for
Widening of Road of RME from RD 0 M to RD 3550 M (from
Madanpur Khadar Police Post), New Delhi.

b. Permission dated 06.08.2024 for felling of 16 trees granted to
the Irrigation and flood control department, GNCTD for Re-
development of NCCE, Existing Hostel Building at National
Co-operative Union of India (NCUI) complex 3, NCUI

P! Forest (P&
Deptt, brests & Wildlife
GOvNQY NCT of Delhi
A-Block, 2nd Floor, Vikas Bhawan,
I.P. Estate, New Delhi-110002

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above,
The Order is downloaded from the DHC Server on 24/08/2024 at 17:00:01
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This is a digitally signed order.

Institutional area, August Kranti Marg.

c. Permission dated 05.08.2024 for felling of 100 Trees to the
CPWD for construction of General Pool Residential

Accommodation at Sriniwaspuri Phase-II, New Delhi.

Additionally, it is also prayed that the Additional Chief Secretary (I &
FC) and DG, CPWD shall maintain status quo with regard to
permissions granted for felling of trees.
A perusal of the aforementioned permissions seem to suggest that even
though the Tree Officer has inspected the site and has seen the site for
the proposed transplantation, yet the permissions granted are totally
silent on as to whether any effort has been made to see if some changes
can be made in the plans to save the trees.
The Hon’ble Supreme Court recently in order dated 05.08.2024 passed
in “M.C. Mehta vs. Union of India & Ors.,” WP(C) No. 13381/1984

has held as under:-

“23. Keeping in view the spirit of Article 514 of the
Constitution of India and right of citizens to a healthy
environment, every public authority which makes an
application before this Court seeking permission for felling the
trees must make the best endeavour to reduce the number of
trees which are required to be cut by re-examining the
alignment of the public project. The applicant(s) will re-do the
exercise and will file an additional affidavit before 6"
September, 2024.”

Issue notice. Ms. Nakra, learned ASC accepts notice on behalf of the
respondent, seeks and is granted 2 weeks to file a reply.
In the meanwhile, since there is nothing on record to show the efforts

made to prevent felling of these trees, all the three permissions granted

Dy, Conservaesat Forest (P&ivi)
" Deplt o -esls & Wildlite

A-Blodk, 2nd
L2 Estate, New Delhi-1106002

The authenticity of the or er can be re-verilied from Delhi High Court Qrder Portal by scanning the QR code shown above,
The Order is downloaded from the DHC Server on 24/08/2024 at 17:00:01
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shall remain stayed till the next date of hearing and Additional Chief
Secretary (I & FC) and DG, CPWD are directed to maintain status quo.

7. The order has been passed in the presence of Ms. Nakra, learned ASC
and has been told to communicate the same to Additional Chief
Secretary (I & FC) and DG, CPWD through email as well as on
Whatsapp during the course of the day. She shall also communicate the
same to the concerned Department during the course of the day.

8. In addition, Mr. Narayan, learned Amicus Curiae has sought
clarification of the order dated 31.08.2023 and more particularly
paragraph 6, which reads as under:-

“6. Mr Gupta states that till the next date of hearing no
permission for felling of trees for any individuals will be
granted and any permission required for important projects
will be intimated to the Court.”

9. It is stated that the Tree Officer in purported compliance of the above
said order has continued to grant permissions for felling of trees and
sent a copy of the permissions as purported intimation to the court.

10. The purpose of the order dated 31.08.2023 is that in case any
permission is required to be granted for felling / transplantation of
trees, the same shall, in the first instance, be intimated to the Court by
way of an application and only on allowing of the application, the
permission shall be granted and communicated to the concerned
parties. This position was previously clarified by this court in the order
dated 29.05.2024 wherein the following was observed:-

“6. Even though on subsequent date, the application was
withdrawn, the fact remains that even as per respondent No.
2’s own understanding, respondent No. 2 was fully aware
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that permissions were to be intimated to this Hon’ble Court
as mandated in the ovder dated 31.08.2023.

7. Despite the application as well as the clear ambit of the
order dated 31.08.2023, admittedly, the permission granted
by respondent No. 2 for construction of building at ISTM,
Old JNU Campus has not been intimated to the court.

8. The above observations are in no way a blanket
permission to the DCF’s to construe that the order dated
31.08.2023 permits them to grant permission to cut trees for
important projects.”

11. Further, this court on 05.07.2024 once again made it clear that the
Respondent No. 2 shall not grant any other further permissions till the
contempt petition is decided by this Court. Nonetheless, the respondent
has continued to grant permissions in contravention of orders of this
court. This is unacceptable.

12. Additionally, the learned Amicus Curiae has shown satellite
photographs of the site wherein on 14.08.2021 right next to the canal is
a dense forest which has been cleared, as shown i image dated
15.02.2022, and subsequently concretised, as shown in image dated

15.10.2023. The photographs are reproduced below:-
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13. Similarly on 14.08.2021, there is another green dense forest, which is

totally cleared on 08.12.2023 and seems to be concretised on

15.10.2023. The photographs of the same are reproduced below:-
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14. In this view, the respondent No.2, i.e. the Tree Officer (South), will

ensure that the status quo is maintained with regard to these two areas

shown in the application. In addition the respondent shall also file an

affidavit regarding the above.

15. List on 03.09.2024, the date already fixed.
16. Dasti under the signature of the Court Master.

AUGUST 9, 2024 / (MS)

This is a digitally signed order.

JASMEET SINGH, J

Click here to check corrigcendum, if any
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ITEM NO.46 COURT NO.5 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION(S)(CIVIL) NO(S). 4677/1985

M.C.MEHTA PETITIONER(S)
VERSUS
UNION OF INDIA & ORS. RESPONDENT(S)

([ TO BE TAKEN UP AT 2:00 P.M. ] 1) IN RE: TREES ACT AND 2) I.A.
NO. 135709/2024 (APPLN. FOR DIRECTION ON BEHALF OF BHAVREEN
KANDHARI) 3) IA NOS. 267661 AND 267966/2024 (APPLNS. FOR
IMPLEADMENT AND DIRECTIONS ON B/0 INDERPURI RESIDENTS ASSN.) AND
4) IN RE: COMPLIANCE OF ORDER DT. 26.06.2024 AND 30.09.2024 NAMES
OF FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE
LIST : MR. S GURU KRISHNA KUMAR, SR. ADVOCATE (A.C.) MS. ANITHA
SHENOY, SR. ADVOCATE (A.C.) MR. A.D.N. RAO, SR. ADVOCATE (A.C.)
MR. SIDDHARTHA CHOWDHURY, ADVOCATE (A.C.) PETITIONER-IN-PERSON MR.
G.S. MAKKER, MR. AMRISH KUMAR, MR, M.K. MARORIA, MR. PRAVEEN
SWARUP, MS. MANIKA TRIPATHY, MR. CHIRAG M. SHROFF, MS. MALVIKA
KAPILA, MR. ANAND VERMA MR. MAYANK AGGARWAL MR. KARUNAKAR MAHALIK,
MR. ZEESHAN DIWAN, MR. MANAN VERMA, ADVOCATES)

WITH Diary No(s). 57901/2024
Date : 19-12-2024 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

Mr. A.D.N.Rao, Sr.Adv. (Amicus Curiae)

Mr., S Guru Krishna Kumar, Sr.Adv.(Amicus Curiae)
Ms. Srishti Agnihotri, AOR

Mr. Ashwin K, Adv.

Mr. Vishesh Goel, Adv.

Ms. Sanjana Grace Thomas, Adv.

Mr. D.P.singh, Adv.

Ms. Tara Elizabeth Kurien, Adv.

For the parties:
Ms. Aishwarya Bhati, A.S.G.
Ms. Ruchi Kohli, Sr.Adv.

’Wigﬁtm Ms. Swarupama Chaturvedi, Sr. Adv.
:E%%g% Mr. Gurmeet Singh Makker, AOR
Rapan '~ Mr. Mukesh Verma, Adv.

Ms. Chitrangda Rashtravara, Adv.
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Shagun Thakur, Adv.
Bhuvan Kapoor, Adv.
Suhashini Sen, Adv.

Rajat Nair, Adv.
B.K.Satija, Adv.

Shagun Thakur, Adv.
Chitrangda Rastravara, Adv.
Chinmayee Chandra, Adv.
N. Visakamurthy, AOR
Mukesh Kumar Maroria, AOR
Rajesh Kumar Singh, Adv.
Rajat Nair, Adv.

S S Rebello, Adv.
Navanjay Mahapatra, Adv.
T S Sabarish, Adv.

Mayank Pandey, Adv.
Madhav Sinhal, Adv.

A Sirajudeen, Adv.

P V Yogeswaran, Adv.
Sharath Nambiar, Adv.
Shraddha Deshmukh, Adv.
Chitransh Sharma, Adv.
Sarthak Karol, Adv.
Kritagya Kumar Kait, Adv.
Manish, Adv.

Sunanda Shukla, Adv.

Huzefa Ahmadi, Sr. Adv.
Mananh Verma, AOR

Sumit Kumar, Adv.
Shubham Arora, Adv.

Garima Prasad, Sr. Adv.
Praveen Swarup, AOR
Ravi Kumar, Adv.
Pragyan Mishra, Adv.
Devesh Maurya, Adv,.
Sukhamrit Singh, Adv.
Saurabh Rohilla, Adv.

Gopal Sankaranarayanan, Sr. Adv.
Aditya N Prasad, Adv.
Manan Verma, AOR

vishal Sinha, Adv.

Tushar Shrivastava, Adv.
Sumit Kumar, Adv.

Shubham Arora, Adv.
Pratyush Jain, Adv.
Lokesh Sinhal, Sr. A.A.G.
B.k. Satija, A.A.G.
Akshay Amritanshu, AOR
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Rahul Khurana, Adv.
Himanshi Shakya, Adv.
Nikunj Gupta, Adv.
Drishti Saraf, Adv.
Pragya Upadhyay, Adv.
Swati Mishra, Adv.
Aakanksha, Adv.

Lokesh Sinhal, Sr. A.A.G.
B.K. Satija, A.A.G.

Rahul Khurana, Adv.

Samar Vijay Singh, AOR
Nikunj Gupta, Adv.
Himanshi Sakhya, Adv.
Aakanksha, Adv.

Sabarni Som, Adv.

Fateh Singh, Adv.

Abhishek Kumar Suman, Adv.
Shalini Satyanarayan, Adv.
Ratipal Singh Tanwar, Adv.
Venkatesh Rajput, Adv.
Keshav Mittal, Adv.

Rajiv Dutta, Sr.Adv.
Neha Singh, Adv.

Petitioner-in-person
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Surender Singh Hooda, AOR
Parekh & Co., AOR

Manju Jetley, AOR

Sharmila Upadhyay, AOR

Satish Aggarwal, AOR

Shivam Birt, Adv.

Roshan Singh Thakur, Adv.

Vishal Rathee, Adv.

Satyendra Kumar, AOR

Ajit Sharma, AOR

Suresh Chandra Tripathy, AOR

Md. Farman, AOR

Ruby Singh Ahuja, AOR
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Mr. Sudhir Naagar, AOR

Mr. Venkateswara Rao Anumolu, AOR
Mr. Abhijit Sengupta, AOR

Mr. Neeraj Kumar Gupta, AOR

Mr. Tarun Johri, AOR

Mr. Avinash Kr. Lakhanpal, AOR
Mr. Sanjay Kapur, AOR

Mr. T. L. Garg, AOR

Mr. Shiv Prakash Pandey, AOR

Mr. Pranaya Kumar Mohapatra, AOR
Mr. Ashwani Kumar, AOR

Mrs. Rachana Joshi Issar, AOR
Mr. Harish Pandey, AOR

Mr. V. K. Verma, AOR

Mr. Prashant Chaudhary, AOR

Mrs. Rekha Pandey, AOR

Mr. Pravir Choudhary, AOR

Mr. Nikilesh Ramachandran, AOR
Ms. Prerna Mehta, AOR

Mr. Sunil Kumar Jain, AOR

Mr. Ravi Kumar Tomar, AOR

Mr. Tejaswi Kumar Pradhan, AOR
Mr. Manoranjan Paikaray, Adv.
Mr. Pradeep Kar, Adv.

Mr. P. Parmeswaran, AOR

Mr. Gunnam Venkateswara Rao, AOR

Mr. Abhay Kumar, AOR
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Devendra Singh, AOR

A. Venayagam Balan, AOR
Binu Tamta, AOR

Shekhar Kumar, AOR

Anil Katiyar, AOR

Anu Gupta, AOR

Harsh V. Surana, AOR

Raj Kamal, AOR
Himinder Lal, AOR

Rukhsana Choudhury, AOR
Krishna Pal Singh, AOR
Karanjawala & Co., AOR

Ashok Anand, AOR

K. V. Bharathi Upadhyaya, AOR

Rooh-e-hina Dua, AOR

Haresh Raichura, AOR
Saroj Raichura, Adv.

Shagun Matta, AOR
Samir Malik, AOR
Priya Puri, AOR
Zeeshan Diwan, AOR
M. M. Kashyap, AOR

Shiv Mangal Sharma, A.A.G.
Milind Kumar, AOR

Udita Singh, AOR
Anuradha Mutatkar, AOR

Chirag M. Shroff, AOR
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Ajay Vikram Singh, AOR
Priyanka Singh, Adv.
M.Aamir Faiyaz, Adv.
Shubham Kumar Singh, Adv.

Rakesh Mishra, AOR
Alok Kumar Pandey, Adv.
Kiran Pandey, Adv.
Pratyaksh Semwal, Adv.
Madhumeet Kaur, Adv.

M. V. Kini & Associates, AOR
Rajivkumar, AOR
Manoj K. Mishra, AOR
A. Baskar, Adv.
Bheem Pratap Singh, Adv.
Umesh Dubey, Adv.
Mithilesh Kumar Mishra, Adv.
Vuzmal Nehru, Adv.
Amrish Kumar, AOR
Supriya Juneja, AOR
Abhas Kumar, AOR
Akriti Chaubey, AOR
Pratibha Jain, AOR
Ajay Pal, AOR
Shekhar G Devasa, Sr. Adv.
Manish Tiwari, Adv.
Thashmitha Muthanna, Adv.
Prashanth Dixit, Adv.
Shashi Bhushan Nagar, Adv.
vishwanath Chaturvedi, Adv.
M/S. Devasa & Co., AOR

Astha Sharma, AOR
Ripul Swati Kumari, Adv.

Manika Tripathy, AOR
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Mayank Aggarwal, AOR
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Rahul Narayan, AOR
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B. Vijayalakshmi Menon, AOR
Nishit Agrawal, AOR
Rakhi Ray, AOR

Anando Mukherjee, AOR
Jasmeet Singh, AOR

Rajat Joseph, AOR

Gaurav Goel, AOR

Umesh Kumar Khaitan, AOR
Vanita Bhargava, AOR

Amit Kumar Singh, AOR
Kailas Bajirao Autade, AOR
Anand Varma, AOR

T. Mahipal, AOR

S. S. Shroff, AOR
Firdouse Qutbh Wani, AOR
Kamal Mohan Gupta, AOR
Sunny Choudhary, AOR

D. K. Devesh, AOR

Abhinav Agrawal, AOR
Avadh Bihari Kaushik, AOR

Arvind Kumar Sharma, AOR
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S. Janani, AOR
Gargi Khanna, AOR
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Mayuri Raghuvanshi, AOR
Saurabh Mishra, AOR
Shrimay Mishra, Adv.
Rakesh Chander, Adv.
Purna Chandra Patnaik, AOR
Amarjit Singh Bedi, AOR
Vishnu Sharma, AOR
Anupama Sharma, Adv.
Amarjyoti Sharma, Adv.
Ishtha Singh, Adv.
Sparsh Saxena, Adv.
Avni Singh, Adv.
Vivek Narayan Sharma, AOR
Ravindra Kumar, Sr. Adv.
Binay Kumar Das, AOR
Priyanka Das, Adv.
Neha Das, Adv.
Shivam Saxena, Adv.

Vikas Bharti, Adv.
V P Pandey, Adv.
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Mr. Guntur Pramod Kumar, AOR

Mr. Arunabha Ganguli, Adv.
Mr. Dhruv Yadav, Adv.

Mr. Keshav Singh, Adv.

Mr. Abinash Kumar Mishra, AOR
Ms. Nidhi Mohan Parashar, AOR
Mr. Shrey Kapoor, AOR

Mr. Ramesh Kumar Mishra, AOR
Mr. Arvind Gupta, AOR

Dr. Arvind S. Avhad, AOR

Ms. Madhu Sikri, AOR

Mr. K. V. Mohan, AOR

Mr. Arjun Garg, AOR

Mr. V. N. Raghupathy, AOR

Mr. Karunakar Mahalik, AOR
Mr. Sarbendra Kumar, Adv.

Mr. Yoginder Handoo, AOR

Mr. Tejaswi Kumar Pradhan, AOR
Mr. Manoranjan Paikaray, Adv.
Mr. Pradeep Kar, Adv.

Mr. Ambhoj Kumar Sinha, AOR
Ms. Binu Tamta, AOR

Mrs. Rani Chhabra, AOR

Mr. Vishnu Kant, AOR

Mr. Praveen, Adv.

Mr. Abhinav Shrivastava, AOR
Mr. A. Raghunath, AOR

Mr. Prakash Ranjan Nayak, AOR
Ms. Sharmila Upadhyay, AOR
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Unuc Legal L1p, AOR

D S Mehra, AOR
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Bimlesh Kumar Singh, AOR
Akshay Verma, AOR
Ravinder Kumar Yadav, AOR
Aarti Anupriya, Adv.
Kartikey, Adv.

Paras Juneja, Adv.
Kritika Yadav, Adv.
Vineet Yadav, Adv.
Amir Yadav, Adv.

Dinesh Chandra Pandey, AOR

Raj Bahadur Yadav, AOR

Kiran Kumar Patra, AOR
Preetish Sahu, Adv.

Rajesh Kumar Chaurasia, AOR
Richa Kapoor, AOR

Gagan Gupta, AOR

Anand Mishra, AOR
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Chanchal Kumar Ganguli, AOR
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Dy, Conservaidess Forest (P81}
Sl " De Fests & Wildlife
Govt. B NCT of Delhi
A-Black, 2nd Floor, Vikas Bhawan,
1.P. Estate, New Delhi~-110002

60 of 105



Mr. Siddharth Sengar, Adv.
Mr. Shantanhu Krishna, AOR
Mr. Alok Kumar, Adv.

Mr. Ekansh Mishra, AOR

UPON hearing the counsel the Court made the following
ORDER

WRIT PETITION(CIVIL)NO.4677/1985

1. The first issue we are dealing with is about the implementation
of the Delhi Preservation of Trees Act, 1994 (for short, “the 1994
Act”). At the outset, we must say that much can be said about the
failure of all the concerned Authorities to implement the 1994 Act
effectively. We have already flagged the issue of providing proper

infrastructure to the Tree Officers and the Tree Authority.

2, After having perused the provisions of the 1994 Act, we must
state here that the object of the 1994 Act is to preserve the trees and
not to permit cutting or felling of the trees. Considering the object of
the 1994 Act, it is evident that permission for felling or cutting of the
trees can be granted only by way of an exception and not in a routine
manner. The provisions of the 1994 Act reiterate the public trust
doctrine, which enjoins the State to protect the natural resources,
including the trees. On a conjoint reading of Articles 21, 48A and
51A(g) of the Constitution of India, it is apparent that the State is
mandated to protect and improve the natural environment and
safeguard the environment. Trees are a vital part of our environment.
The precautionary principle requires the governments to anticipate,

prevent, and remedy or eradicate the causes of environmental
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degradation, including acting sternly against the violators. lllegal
felling of even one fully grown tree hurts the environment and several

human beings.

3. There are three major parts of the 1994 Act. The first part deals
with the grant of permissions to fell the trees, the second part is
about the duties of the Tree Authority, and the third part is about
penalising the persons for committing breaches of the provisions of
the 1994 Act. There are other provisions, such as the obligation of

the owners of the lands to preserve the trees.

4. Today, we are taking up the issue regarding the grant of
permissions by the Tree Officers under Section 8 read with Section 9
of the 1994 Act. We are of the view that considering the limited
infrastructure available to the Tree Officers and the manner in which
the provisions have been implemented, the work of granting
permissions for tree felling must be supervised. We, therefore, direct
that whenever a Tree Officer grants permission for the felling of 50 or
more trees in accordance with Section 8 read with Section 9 of the
1994 Act, the said permission shall not be acted upon unless the same
is approved by the Central Empowered Committee (for short, “the
CEC”). Whenever the Tree Officers under the 1994 Act grant
permission for the felling of 50 or more trees, immediately after
granting such permission, the Tree Officers shall forward the entire
record of the application along with a copy of the permission to the

CEC. Upon receipt of the documents, it will be open for the CEC to call
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upon the concerned Tree Officer to furnish additional information and

additional documents.

5. The CEC will carefully consider the applications and all relevant
aspects and will decide whether the permission deserves to be
granted or whether any modification is required to the permission or
the terms and conditions imposed under the permission. We make it
clear that while granting permission to fell 50 or more trees, unless
the case is exceptional, a condition should be imposed that unless
compliance is made with the requirement of planting trees by way of
compensatory afforestation, actual tree-cutting work shall not be
undertaken. After receiving orders of the CEC, the Tree officers shall
amend the orders passed by them to give effect to the order of the

CEC. What will prevail will be the order of the CEC.

6. The CEC, after examining the entire case, shall be empowered
either to allow or reject the application, to allow the application partly
or to modify the terms and conditions on which permission is granted
by the Tree Officer. After the Tree Officer passes an order granting
permission, copies thereof shall not be provided to the applicant. Only
after the CEC passes an appropriate order, the Tree Officer will supply
the copy of his order as amended by the CEC to the concerned

applicant.

7. Our attention is invited to sub-Section (4) of Section 9 of the

1994 Act which introduces a deeming fiction. We direct the Tree
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Officers to ensure that a decision on every application is taken within
sixty days from receipt, as provided in sub-Section (3) of Section 9.
We also direct that as soon as an application is received under Section
9, the Tree Officers shall forward copies to the CEC so that the CEC
can ensure that sub-Section (4) of Section 9 does not operate. For the
time being, in the exercise of our jurisdiction under Article 142 of the
Constitution of India, we direct that no one shall act upon the deemed
permission under sub-Section (4) of Section 9 without prior consent of

this Court.

8. We direct the Tree Officers to inform every applicant as soon as
the application is received that even if the Tree Officer grants
permission, the same shall not be acted upon unless the application is
vetted and cleared by the CEC. As soon as the application is made,
the Tree Officer shall issue a communication to the applicant that
under no circumstances will the applicant be entitled to take benefit
of sub-Section (4) of Section 9 of the 1994 Act because of the
directions mentioned above issued by us under Article 142 of the

Constitution.

9. The proviso to sub-Section (3) of Section 9 reads thus:

“9, Procedure for obtaining permission to fell, cut,
remove or dispose of, a tree.-

(3)...

Provided that no permission shall be granted to any
person from the same area on more than two
occasions during the same year subject to a maximum
area of one hectare at a time.”

w, Conserviteeet Forest (P&MJ
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10. If the Tree Officer finds that a second application is made in the
same year in respect of the same area for the felling of trees and if
the total number of trees covered by the first and second applications
exceeds 49, the directions issued as above will apply to the second
application even if the permission sought by the second application is
in respect of fewer than 50 trees and the permission granted on the
second application shall not be acted upon unless the same is vetted
and approved by the CEC as directed above. We also direct that the
Tree Officers shall not entertain any application under Section 9 of the
1994 Act unless there is a declaration supported by documents about
the number of applications made under Section 9 of the 1994 Act in
that particular year regarding the same property. We also clarify that
on the requisition being made by the CEC, the project proponent or
the applicant who makes an application under Section 9 of the 1994
Act shall be bound to appear before the CEC.

TREE CENSUS

11. The most vital obligation of the Tree Authority under Section
7(b) of the 1994 Act is to carry out the census of the existing trees
and obtain, whenever necessary, declarations from all owners or
occupants about the number of trees in their lands. Though the 1994
Act is 30 years old, unfortunately, this important duty has not been
performed by the Tree Authority. We must highlight the importance
of carrying out the census of the existing trees. Unless the data of
existing trees is available, it will be impossible for any of the

Authorities to ascertain whether anyone has engaged in illegal tree
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felling or cutting. Therefore, we direct the Tree Authority constituted
under the 1994 Act to immediately undertake the census of the
existing trees in terms of clause (b) of Section 7 of the 1994 Act. The
Tree Authority shall appoint the Forest Research Institute (FRI),
Kaulagarh Road, PO. I.P.E. 248195, Dehradun, Uttarakhand, as an
Authority to carry out census in terms of clause (b) of Section 7 of the
1994 Act. The Tree Authority, as well as the FRI, shall take guidance
from the following three experts: Shri Ishwar Singh, a retired IFS
Officer; Shri Sunil Limaye, a retired IFS officer; and Shri Pradip Kishen,
an ecological gardener. The Tree Authority, the FRI and the three
experts shall act as a team. The funds required for carrying out the
activities in terms of clause (b) of Section 7 of the 1994 Act shall be
provided by the Government of India on the requisition being made by
the Tree Authority. The Tree Authority shall immediately pass a
formal order appointing the FRI and the aforesaid three experts.
After holding meetings with FRI and the three experts, the Tree
Authority shall file an affidavit before this Court setting out the
manner and mode in which the census of the existing trees shall be
carried out. The affidavit will also indicate the necessary timelines.
The said affidavit shall be filed on or before 10" February, 2025, which
shall be considered at an appropriate stage. We make it clear that all
the Departments of the State Government, as well as the Government
of India, shall assist the Tree Authority and FRI in carrying out the
census work. Needless to add, while carrying out the census work,

the second part of clause (b) of Section 7 of getting a declaration from
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the owners and occupants shall be given effect. It will be open for the
Government of India to utilise the Compensatory Afforestation Fund to

meet the expenses of the trees census.

12. Coming back to the issue of granting permissions under Section
9 of the 1994 Act, we reiterate what we have stated earlier. The basic
function and duty of the Tree Authority and the Tree Officers is to
preserve the trees and, therefore, only in case of necessity and for
good reasons that the permissions for cutting or felling of trees can
be granted. It is obvious that the Tree Officer cannot grant
permissions mechanically. Firstly, the Tree Officers will have to apply
their mind after visiting the site whether the felling or trans-location
of the trees as sought by the applicant is really necessary. The Tree
Officers will make an effort to save as many trees as possible. This is
the first satisfaction that the Tree Officers must record. Secondly, the
Tree Officers cannot pass a mechanical order of compensatory
afforestation. They will have to decide the type of trees which should
be planted and also at which place. If the applicant has offered a
particular land for compensatory afforestation, the Tree Officers will
have to examine the site and, thereafter, apply their mind to which
category of trees should be planted which are suitable for that land.
While doing so, the Tree Officers shall consider whether, by pruning or
by some other methods, the trees can be saved from felling. These
are the broad considerations that the Tree Officers must consider

while dealing with the applications for the felling of trees. However,
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what we have laid down is not exhaustive. It will always be open for
the CEC to lay down additional guidelines for consideration of the Tree

Officers.

13. We reiterate that it will be the duty of the Tree Officers to

implement all the suggestions/directions issued by the CEC.

14. The affidavits filed by the Tree Officers indicate that in the past,
a number of permissions have been granted for the felling of trees.
We direct the concerned Tree Officers to undertake a systematic
exercise of ascertaining whether compliance with the conditions on
which the tree felling was permitted has been made. The Tree Officers
will also have to ascertain whether the plantations made by way of
compensatory afforestation have survived. We grant time till the end
of February 2025 to all the Tree Officers to complete this exercise. A
comprehensive report shall be prepared by the State Government
after collating the reports submitted by the Tree Officers so that this
Court can initiate action. Needless to add, wherever the Tree Officers
find that the breaches of the terms and conditions have been
committed on which the permission for cutting or felling of trees was
granted, the Tree Officers shall initiate action as provided in Chapter

VI of the 1994 Act.

15. As in the earlier orders, we had flagged the issue of making
available the proper infrastructure to the Tree Authority and the Tree

Officers. At the appropriate stage, the CEC may ascertain whether the
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infrastructural machinery provided to the Tree Authority and the Tree
Officers is adequate and submit a report in that behalf to this Court.
The report on that behalf shall be submitted by the CEC in the first

week of March 2025.

16. Our attention is invited to Section 29 of the 1994 Act. Whenever
the State Government exercises the powers under Section 29, we
make it clear that the order under Section 29 shall not be given effect
unless it is vetted and approved by the CEC. The orders will be

subject to the orders passed by the CEC.

17. We clarify that the directions issued under this order will apply
to all the pending applications under Section 8, read with Section 9 of

the 1994 Act.

18. At the appropriate stage, we will take up the issue of strict

implementation of the other provisions of the 1994 Act.

19. At this stage, we may note that for dealing with different issues,
different dates have been assighed. We modify our earlier orders and

direct that the issues shall be considered on the following dates:

SI. Issue Date Given
No. for Hearing

1. |IA No. 267661/2024 and 267966/2024( 17.01.2025
(application for intervention/impleadment and
appropriate orders/directions on behalf of Manan
Verma)

2. |IA No. 77503 and 82069/2024 (applications for| 17.01.2025
directions and permission on behalf of Indian 0Oil
Corp): Counsel for A seeks further time for

19 Dy. Conservaty v" ‘est (P&}
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instructions. Posted finally.

IA No. 230937 and 230939/2024 (application for
setting aside order interim relief): Issue notice to
the MCD and other parties.

17.01.2025

To consider Report No. 189 of the Monitoring
Committee. [regarding replacement of Mr. Nand
Kishore Guptal

17.01.2025

IA No. 203618/2024: Direct MCD to respond to
Para 6 of the affidavit dt. 06.12.24 within a
period of 1 month.

17.01.2025

IA No. 204094 and 218090/2024: Direct MCD to
respond to Para 6 of the affidavit dt. 06.12.24
within a period of 1 month.

17.01.2025

IA No. 140093 and 140094/2019: SC directed the
applicant to implead Delhi Urban Shelter
Improvement Board through its Chief Executive
Officer as a party respondent to the application.
Issue notice to the added party.

17.01.2025

IA No. 181186 and 181193/2022: We grant time
to the Delhi Government till the end of the year.

17.01.2025

The Deputy Commissioner admits that 140 trees
planted have not survived. Delhi Police to plant
280 plants of various species at an identified
suitable land and will submit a proposal to the
CEC. If CEC is satisfied with the location, it
should decide the species of trees planted and
communicate it to the Delhi Police. Exercise to
be completed by 24.01.2025. For Compliance.

31.01.2025

10I

SC directs CEC to verify the correctness of the
statements made in the affidavit of Shri Manoj
Kumar, Chief Engineer including the rate of
survival.

31.01.2025

11.

In Re: NBCC (Construction of Craft Complex,
Vasant Kunj): Compliance affidavit is not clear
about how many trees were felled or the number
of trees planted by way of compensatory
afforestation.

31.01.2025

12.

in Re: NBCC (Construction of CBlI Housing
Complex): A green belt of trees along with the
boundary of the proposed site adjacent to the
Sanctuary has not been made. CEC will verify

31.01.2025
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compliance regarding creation of percolation
pond in terms of order dt. 09.08.18. CEC shall file
an affidavit by 24.01.2025

13. |In Re: Directorate of Revenue Intelligence: CEC| 31.01.2025
shall look into all aspects of compliance with
various terms and conditions of the order dt.
08.02.23 and submit a report by 24.01.25.

14. |In Re: Ministry of Defence (Navy): CEC will| 31.01.2025
examine the conditions for permitting right of
way to lay 2500 meters long optical fibre cable.

15. [In Re: JNU and MCD: JNU and MCD have not| 31.01.2025
complied with directions contained in order dt.
06.09.24 and 25.10.24. For Compliance.

16. [In Re: Report No. 192: DDA and MCD have not| 31.01.2025
complied with the directions contained in para
25 of order dt. 25.10.24.

20. If the CEC faces any difficulty as regards the implementation of
the directions issued above, the CEC is free to submit a report to seek

necessary clarification or further directions.

DIARY NO(S). 57901/2024

21. We permit the petitioner to file an additional affidavit within a
period of three weeks from today.

22. To be listed on 17t January, 2025 at the end of the cause list.

(ASHISH KONDLE) (AVGV RAMU)
COURT MASTER COURT MASTER
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ity Rl d9 RERIRGN _
ansi v Annexure-D
¥ GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
PUBLIC WORKS DEPARTMENT
P wtey PR shwn T OFFICE OF EXECUTIVE ENGINEER
] arw Pyt R, Rl s i PUBLIC WORKS DEPARTMENT
e oo o Bl g9, t CENTRAL % NEW DELHI BUILDING
|
]
1

G-, e da. R w1l s zin A-BLOCK, 1*" FLOOR, VIKAS BHAWAN-I,
N NEAR METCALF HOUSE, UPPER BELA ROAD DELHI-110054.

-011-23833973 T Fax-011-23813587 »i-’«é;a-;vdlf-m-a"d:-eepwddeihim?rﬂ@gmail.com »
23OV /R /e v E Rl waer (9-323)/ ) £47 JE e 1}y e T

Phe Deputy Conservator of Forest.
insanda Nehea Ridge,
DU-Area Civil Lines, Dethi

et itegarding Waisiens/ Removing of 2 Nos. Trees.

A - Ia continuation of permission of felling/feawsm@st of 9 nos of trees from
the residence of Hon’ble residence C.M.,6 Flag Staff Road,Civil lines
pelhi-34 vide letter no 09/NFD/TC/2020-21/989-90 daied 10-11-2020
ienclosed)

Vbt reference o the wbove citd subject, and in continuation of above
ferred eher it i o informa that 2 nos more tees o oo weoeseiERl Reniaved from
estdence ¢f Hon'ble C.ML 6 Prag staf? road, Civil Line, Delli because the
constructionn of new Block has been started i the campus of 6 Flag staff road. The
cinges are essential due to rotation of aligament of building recommended by
DUAC,

Flence it iy requesied for tuhing necessary action of koyossSw#@Removing of 2
Nus. wees as above please JThe satd trees are in dry state This may treated as most

uraent.
Exceutive Engineer
C&ND M-323. PWD
Vikas Biawan-Li, Della
v uhe

Che Sasistant Prpipeer, S35 00NY PWIL 16 Rappor Road, Delhi-34 forinformation & N/a
Vs,

Uit kst Biecstor o locticaitures Lo Miler Bho) Vatika, NH-24.2™ Nizamuddin Bridge,
s LICili-1 L009 | bor ot ion,

i 0. -
o v I il ;
g 3 Exeeutive Eagloeer
L =

L \‘,--__“_N ;';_/, ‘orest (P& i

= 3\ .
oy “/Cazo :‘-‘a.),(- (-\-\' ; " Deptt. offKpsts & Wildlife
\Jo, At i

s A PN GosSLHCT of Delhi

R PP et P " - -1 d Floor; Vikas Bhawan
\ eSS DS i ) A-Bloclf2n : :

RS VIS T d |0f 105 LP. Estate, New Delhi-110002




: GOVT. OF NCT OF DELHI
OFFICE OF THE DCE/TREE OFF(CER

¢, FORM ‘B’
1 SUB RULE (1) OF RULE (4)

The Tree Offxcer L}z

Ko/ L%JN’Q i R
Bl e
Sir

ion for fel ﬁi tree/s located in the property sﬁuate(ZZ the
\rlllage 5 .. GQ}A f:‘?ff’ ltf.[ . a‘f . & District ....... AT,

furnish below &1& following deta:]s in support of my application:
VINAY CH !%Ll]b}fﬂ[z{f‘

1. Applicant’s name & address ¥ sovasausene 'b‘fﬂ‘i g W(;F,LLL 7
| C,frn-}’aﬂf Nvfltt.'} DA
(In block letters) - Rocd WimbGidy - EZ& g(j

2. Name & address of the owner of the property : i3 “:é;t}_]‘ “Cff CLM ]Qﬁ{ "€ VV{ ‘& L\LI h) a[?. (3}1

(If different from applicant) e e

o Clog ol B el Lt >l

3. Title of the applicant i.e. whether

owner/occupant of the property etc. ey R ARl e 1
4, Name of the vill. & h. No. of the property . L:‘:{. (:Jpﬂjf £+ %; : PJC l Ufﬁ,ﬁl Mj‘! bgéé qf
5, Total area of the property with £ j
description of the boundaries oW \Imm%l?ﬂrwmﬁrmﬁ Vﬂé
6. Total no. of trees (species-wise) whose

trunk or body is not less than 5 cm in dia

at a ht. of 30 cm from the ground & whose b,

is not less than 01 mts. from the ground ........... e

7. The exact area (in sq. mtrs.) from which

felling of trees for which permit is sought ,
<N NYYEY

(description of the boundaries) RN EL . 15 - 5—0 - St"g M{b}/

8. Tetal no. of trees to be felled : ﬁ‘N”& X M i{’{ .qTJY &/’f

9. Trees to be felled are numerically numbered in pamtb hetr girth measured at & k. wi 1.7,

Dy, Conservs Forest (P&lvij
“ Depit.o sts & Wildlife

G CT of Delhi

,“!!. Block, an Floor; Vikas Bhawan,
2 LP Estate, New Delhi-110002



5 'No. Tree No. Species Laart
=
10. Purpose for which the felling of the
; trees are intended : EXTIOTARNRREEE Pt & SRS S B (i maee e :
11. Intended use of felled trees (e.g.)

for sale for domestic use etc. NS W SN RSB s

12. Intended use of land after . :
felling of trees : . E"“-)//Jq ....... R'DMOVL‘?‘( .........

13. No. of species of trees intended to .
be planted after felling (give details
of arrangements for raising, planting

Hffé’z’ww‘ﬁ/ fonaeve

& protecting trees)

14. N. & addr f the - : AP
ame/s & ad essfes.o' e IR \G'l / ¢ 3_.,\@(1}5,}; ,Qr(d»
owners/ occupants adjoining vy Y e

ty/i : Sl o diadls
property/ies. R o L I I e K X1 Rt Agbeh o (’r( i
C 0 MLEW) \_ﬁ,&.\,{; it
. oy R O o 1 * ¢
I am enclosing an affidavit & below mentioned papers in support of my applic%ﬁ‘m\f. b GA lk,::x k
Y

DECLARATION

I hereby declare that I shall fully satisfy & abide by such terms & conditions of the pem%o

as may be specified thérein. -~~~ — . %@X\\g VR ¥

Applicants Signateu:

Place :

Date :

Attested copies of:

1. Property /occupancy documents

2. Plan of the property showing the khasra number

3. Enumeration list (list signed by the applicant)

i, Latest jamabandi of land record issued by the Tehsildar

5. “ No Objection Certificate” from the concerned local body (e.g. NDMC/MCD/ DA}
6. Boundary list (duly signed by the applicant)

7." No Objection Certificate” from the adjoining property owners.
8. Rs. 5/- Court fee stamp.

9. Photographs of trees.

(To be signed on a stamped paper in the presence of Magistrate or avthority approved for the
purpose)

Goet, CT of Delhi
A-Block, 2nd Floor, Vikas Bliawan,
i.P Fstate, New Delhi-110002
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N ‘ Draft language of the Afﬁdavxt to be submitted along with ‘B’ Form 9 sl o
‘J \mudL;artf 2 C%W‘i SN DL Resd Dilylly

I .................... .. resident of ..

sl b TECE Kl Bl BT Ws?/daugm of..
| ! .

do bereby solemnly affirim ané«lzl!egaie

L

N

That F am /accupant of the private property known as situated

(Lff }\{-fj Tl F’ “ U ARG oo eeeeeerreeenns bearmg
Lhasranﬂ -.....-o........u.-ph(..v...‘q—..g.%. .................. Of --------- 3} -d’f.[q trssanenas
boundaries of which are as follows:

East ) F ( \
North: Nylty AL

e b

West :

South Cpe 2D vl O"ﬂ Nef MGe ) T
That I have apphed t the%f I T SRR ST TR R 41 R s for permission

to fell .. o Mat MQ'[ D’lm.%ee; W the aforesaid property. All the trees
have been numbered with paint.

That there is no other owner/occupant of this property of the forest produce of this property
and I hereby solemnly affirm and deciare that I shall be solely responsible and answerable for
any claim and litibation If any, that may arise at any time in future regarding the
ownership/ occupancy of the said property or the forest produce from the saic property.

%@A&\’} WP

DEPONENT

Verification

[ hereby solemnly declare and affirm that to the best of my knowledge and belief the
contents of my above affidavit are correct and true and that no material has been concealed or
omiited there from.

Verified at ........ sei s thisgiisssmmmes Pap—- days of ...oveerririernnncerniicsenans 2014.
K
DEPONENT
Dy, Conservag Forest (P&
Depit of s & Wildlife

7nd Floor, Vikas Bhawan,
1P }"sl”ue New Delhi-110002
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e-Stamp

Certificate No. IN-DL173980933702848 ¥ i
=i Cenificate Issued Dato © 14-Dec-2020 01:41 P i :}j
¢ Account Reference ¢ IMPACC (IV)/ dl8$9703/ DELHY DL-DLH ! ; ﬁi

% Unique Doc. Reterznce { SUBIN-DLDLBY9703380340040734348 i l
,_  Purchased by . VINAY CHAUDHARY B
£ Deseription of Document T Adicle 4 Affidavit _ -
; Property Description . NotApplicable ' - { ;
Consideration Price (Rs.) 0 3 i
(Zero) |
g 4
.  FirstParty  VINAY CHAUDHARY - | %
% Second Party : Not Applicable RS
S ol Stamp Duty Paid By T VINAY CHAUDHARY - _ i ' :
b s 1
S Stamp Duty Amount(Rs.) ;10 ! -
%, . < P t [ {Ten Only} - i ’ ’f:e
i [ E‘m
. | ¥
l '_,.1' -"tl' 3 ] ’l-_
e
!'r > - i | &‘:‘
‘.".f ! : ,}
| &
i, . , %
.": — . l. &
Yoo \:'.‘ ‘- ]
. - ? l ‘{j\: ; ?("‘:
3 - | ﬁ:
v | x S
k Y3
: PN
T Please write or type below this line. . ..o oveeesaem e e cee e e ee e Yo
¢ £
4 I
- Dy. Conse f Forest (P& || o
Depl rests & Wildlife 2
{ ' ovirol NCT of Delhi e
; S A-Block, 2nd Floor; Vileas Bhawan, ™
L LD Estate, New Delhi-110002 | .
. d & o\ ! L‘.
L -y F A\ 5 i t - ) \ "s
e b . A LR "_,“1 .-_"‘ :‘;.ll ! -“( ‘:;
p . i ‘ ) i-.._i LS ‘\, 2 i r::
! e nt ° \,\}"\ //'/ ] \:“‘
: ] .'-_/;/\ _/‘,\g' | s ,\
. i ’,/’ | 1:-,':
= L%l
Lo
|
P ) W
]
.j‘{"*t.;‘w* X
i e

o3 - 1 = TS
et I\‘:'_M Sunutory Aleit:

T T The authen 104 ‘.'g!amgwth{miy should be ventiad ol www shziestania com’ of using e-Stamp Mobile App of Stock Halding.
r PN ok Ay dirra s iy details on this Cerificaie Qi 3 avaiiable an e wennta / Mokele App tenders it b

i ey 1y 2 The onud ef clacing the leqitmacy s on the users of the comificate
B, P Ty 3 In cage of any dusrepancy plrase infuam the Compelent Authonty
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b St

wiriery wrRigrers wifivar OFFICE OF EXECUTIVE ENGINEER °
et ud S Red) wa (o CENTRAL & NEW DELHI BUILDING (M-323)
j_z;;‘ o e Rl Ny g;;;fs) PUBLIC WORKS DEPARTMENT & PVWD
’ o iy A-BLOCK, 1°T FLOOR, VIKAS BHAWAN-II, b/
Q-aifen, YT O, R e NEAR METCALF HOUSE,
TodNs ACHTs S, IOV el UPPER BELA ROAD DELHI-110054.
s Ve, Recli-110084. _
Ph -011- 23:8‘!_3_5_1_‘(9 _ ~ Fax:-011-23813997 E-mail :- eepwddelhim323@gmail.com |
0~ 21(76!1)[[)3/??{ ﬂg,ﬁ »r—ra i 323/2020—21 /1 Een [ e 2 ello}ReR o |

To,
“The Deputy Conservator of Forest,
v Kamla Nehru Ridge, 5
DU-Area Civil Lines, Delhi

Subject:-  Regarding Transplant/Removing of 9 Nos. Trees.

With reference to the above cited subject, it is to inform that the trees to be
transplanted/Removed from residence of Hon’ble C.M., 6 Flag staff road, Civil
Line, Delhi because the construction of new Block has been started in the campus
ol 6 I'lag stafT road.

[lence it is requested for taking necessary action of transplant/Removing of 9
Nos. trees as above please. This may treated as most urgent.

- ” = '\Sl\
Executivedhy Gpan 323
C&NBWILS 2 Bnavan-

Wldaé"ﬁ'lla%;& ,1ﬂ§ﬂu

Copy to:-
I, The Assistant Engineer, M-323 1(N) PWD, 16 Rajpur Road, Delhi-54 for information &
N/A Please.
The Assistant Director (Horticulre) G.S Mlh‘tr Bhoj Vatika, NH-24. 2" Nizamuddin
Bridge. New Delhi-1 10091 for information.

;-7"' L8 .
SR )i S Executive Engineer
A LR, C&ND M-323, PWD y
Vikas Bhawan-1l, Delhi

Dy. Conservaeof forest (P84
Dep‘tt. 2515 & Wildlife l

A- mm' c, an Floor; Vikas Bhawan,
LP. Bsiate, New Delhi- 110002
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i ‘..‘

: GOVT. OF NCT OF DELHI
N OFFICE OF THE DCF/TREE OFFICEL
« TH FORM ‘B’
i T SUB RULE (1) OF RULE (4
Ts, ; £ {
: The Tree Qfficer
Whna N My \D\"Jfﬂ
........... :...f'.,ﬂ...#\ )] s
Sir

1 ap }y for gran: of sipn for felling h‘ee/s located in the property gituated in e
village (5., 4. 8531, I.!f "' AL, f,;\’f\{ p-.k . & District . Cz((/{ I T

furnish below the followmg detzuls in support of my ErPPIlCﬂt‘Un e ¢ ¥yt i RLE ﬁ fi f

\m\x \
1. Applicant’s name & address ; 'XEUU‘ Ao FM\%KTAJ_E/J\F
(In block letters) f{ M) - 227 L 0D

£ vl s Mf

2. Name & address of the owner of the property : L )& {f 5\*”%? &
(I different from applicant) e
3. Title of the applicant i.e. whether oy L{'d}ﬁ g“ ﬂJ’E ?:" tw bﬁ & Ind bf {éfrj
owner/occupant of the property etc.
4. Name of the vill. & h. No. of the property = ‘-2 ﬁﬁ-# ";{7}”' ‘ ﬂ/l’& ,Q/U/\,ﬁ j!fﬂ (:l
5. Total area of the property with ST, ;3 Sl BNeE .
description of the boundaries ... ............................................
6. Total no. of trees (species-wise) whose
trunk or bady is not less than 5 cm in dia
ata ht. of 30 cm from the ground & whose ht. . ’fﬂ?\ y; '-}—"\:"'4 n; : I /{%
is not less than 01 mts. from the ground S R BRSO e SR i |
7. The exact area (in sq. mbrs.) from which
felling of trees for which permit is sought
(description of the boundaries) ... T
8. Tetal no. of trees to be felled O N Tl e
9. Trees to be felled are numerically numbered in paints, Liwir girth measered at a oL of 1.3

mitrs. from ground level & their details species are :

Dy. Conser T of Forest (P&ivi)
Depte® ‘ests & Wildlife
Govt. of NCT of Delhi
A-Block, 2nd Floog; Vikas Bhawan,
I.P. Estate, New Delhi-110002
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-8. No. Tree No. Species Girth

L]
10, Purpose for which the felling of the

_ o
o O 1 LU JE e REAC
trees are intended Y’f‘,?;\f')’lf\_rt‘t_wf? 29 P

-‘bl

for sale for domestic use etc. z

11. Intended use of felled trees (e.g.)

12. Intended use of land after

felling of trees ; B T e

13. No. of species of trees intended to ‘
be planted after felling (give details

of arrangements for raising, planting

& protecting trees) | E smvmsanSinemivies 5 Sl 7 e pxcatidowss SV

4 Wials '!\;}\ f‘c #}J!_ /

14. Name/s & address/es of the

o oconghutis udioing wiYy o, L
;::a?:j:;?;: e : NN | / Coy Zitg biyd Eaddintes
o CENTY -2, (ep

[ am enclosing an affidavit & below mentioned papers in support of my application.

DECLARATION

I hereby declare that I shall fully satisfy & abide by such terms & conditions of the permit
as may be specihied thérebn. . por

Applicants Signai_@a';‘c- '

Place :

Date ;

Attested copies of:

1. Property/occupancy documents

2. Plan of the property showing the khasra numbe

3. Enumeration list (list signed by the applicant)

4. Latest jamabandi of land record issued by the Tehsildar

5.” No Objection Certificate” from the concerned local body (.. NDMC/MCD/DDA)
6. Boundary list (duly signed by the applicant)

7." No Objection Certificate” from the adjoining property owners.
8. Rs. 5/- Court fee stamp.

9. Photographs of trees.

{To be signed on a stamped paper in the presence of Magisivibe vr uvibority
PUIPOSE)

approved fer il

Dy. Consery T of Forest (P&dv)
'yi)cpl ..@ hests & Wildlife
ovE GL NCT of Delhi
A-Block, 2nd Floor;, Vikas Bhawan,
{.P Fstate, New Delhi-110002
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Drafk language of the Afﬁdavzt to be subnntted a,lcm%w;th f\p"Form
. );'}

A VLt _-f'i._i,._\r\,_ LAl bkl W tnm
- I w ............. 1;31.1 .. resident of ..iciiviiiiensisonns R S R
village . e il Y t(‘ .T\Lfvné;’apq/daughterof ..............................................
\ . ) -

ln%ereby mlunnly atm‘m ancl dedaré asunder:

1. Tha; I am thL le!gal owner{ gccupant of the private property knewn as situaled

1] 8 MR R A 12 ] R 413 L e T r (= bearing
SEes Tapepopen VL
wd Wl Ot :
KRASTE RO vovssoninsesronedsniasPoees u.-‘....-.}...'v‘. . Ay s

Fast . ,f'
North : -'\", PXOVY LA
o AR
West : }} " ‘_.’,‘j Gy f laf' ¥ ’.,}',:\{1.’.1
South : ra'\t i 2 ';1“'\}11“. *-:‘.L' :
2. Thut Thave applied to fhe 'I‘r?e Offlcex:, ................................................... for permission

tofelt ... 3. NI JE Y ‘treesrfrom the aforesaid property. Alt the trees

have been numbered with pamt

That there is no other owner/occupant of this property of the forest produce of this property
and [ hereby solemnly affirm and declare that I shall be solely responsible and answerable for
any claim and litigation. If any, that may arise at any time in fubure regarding the
ownership/ occupancy of the said property or the forest produce from the said property.

j>]

DEPONENT

Verification

[ hereby solemnly declare and affirm that to the best of my knowledge and belief th
contents of my above affidavit are correct and true and that no material has been concealed or
omitted there from,

Verifiedat ...oviiivininenann. 10 - daysof oo 2014,

Dy. Conservaed] ‘orest (P&
Deptt.o '1@ sts & Wildlife
ovt. of NCT of Delhi
A-Block, 2nd Floor; Vilas Bhawan,
LP. Estate, New Delhi- 110002
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Cor bt Isusd Date
#1ne it DGEzIORCE

Lok ke Do, Aeference
Rt 1 e
Loooanun ¢ Document
oo oy Lsseription

Coes daration Pnge (Rs.)

- Tty
Sagtoe Parrty
Lo Dy Paid By

Sedie,r vty amount(Rs.)

INDIA NON JUDICIAL

Government of National Capitai Territory of Delhi

e e Pease it o type below B line:

e-Stamp

© IN-DLOBBITES78125505
27-0c1-2020 02:25 PM
: IMPACC (IV)/ di721008/ DELHI/ DL-DLH
. SUBIN-DLDL721003087605935308465
. VINAY CHAUDHARY
© Article 4 Affidavit
. Not Applicable
-0
(Zeva) e
: VINAY CHAUDHARY
© Not Applicable
© VINAY CHAUDHARY

+ G
(Ter anly)

e i

Dy. Conservy
" Deptt, of A Grtsts & Wildlife
Goft, of NCT of Delhi
A-Block, 2ad Floor, Vikas Bhawan,
I.P. Estate, New Delhi-110002

g A L] b
T A
s o
¥
= =
" " T
]
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AFFIDAVIT

I, Vinay Chaudhary, Executive Engineer, PWD, at 6, BMD-M-321, PWD, Flat
Staff Road,Civil Lines, Delhi-110054 do hereby solemnly affirm and declare as

under:

1. That | am the legal owner/occupant of the private property known as 6, Flat
Staff Road,Civil Lines, Delhi-110054 , boundaries of which are as follows:-
East
North : North Delhi
West
South :

2 That | have applied to the Tree Officer, for removing of 9 Nos. Tree to fell
for permission to Removing of 9 Nos. Trees from the aforesaid property.

3: That there is no other owner/occupant of this property of the forest produce
of this property and I hereby solemnly affirm and declare that I shall be
solely responsible and answerable for any claim and litigation if any, that
may arise at any time in later regarding the ownership/occupancy of the said

property or the forest produce from the said property.

&

'DEPONENT
VERIFICATION v Ch LD A /

I hereby solemnly declare and affirm that to the best of ﬁiy knowledge and
belief the contents of my above affidavit are correct and true and that no material
has been concealed or omitted there from.

Verified at New Delhi this 27% day of October, 2020.

DEFdf\IENT o

JI:;" AT T ‘jﬁ"E" -y Vi Mﬂ“‘«, CH r&UL}I/lrﬂ/
MO‘AP('C"/FTG, I
(INDIA)

. 4=Block, 2nd Floor; Vikas Bhawan,

oCT ZUZULP. Estate, New Delhi-110002
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321125, 2.40 PM L=l Orest

~ efol

Dashboard {Dashboardeford@tomysg Reports Print Application (Frint_Appliostiptiosmped(

Anamika/Tree
Officer DCF
(Central)
Application Detail

Application I : 3440

Application Dotuments SitePhotos

: ’,Appltcantlon Summary \

Applicant's Photo

Applicant's Name CHANDAN KUMAR Applicant's Address Dy, Director (Hort.)HD (EAST)
M - 214, PW.D,,
GN.C.T.D.G.S.M.B.V, NH-24,

Mobile No 8745006647 Emall 1d ddhpwddelhim214@gmail.com

Appilicantion Category  |Govt, Department

Revenue District where |Central
trees to be Felied

kProperty Owner Name  |Vinay Chaudhary Property Owner Address 6 flag staff road y
/PrOperty Information \
Name of the Village/ 6 flag staff road civil line  [Khasra number 6
Location of the Property
Pincode 110054
Latitude & Longitude of the Property B
Latitude 289 41' 24" N Longitute 77° 13' 14" E
Total area of the property 11050.000 The exact area (in 100.000
Sa.mtrs) from which felling
of trees permit is sought
Description of Boundarias
North  Dethi Vidhan Sabha |South session house |East ambedkar memorial JWest phiku jain marg
Ly. Conserghitawnl Forest (P8dv)
htlps:/idpta.eforest.delhl.gov.in/DeptAppPreview.aspx 2app_id=tdegal0GLVA=&Digest=bCWV{pBgPpECujl/BJjUhw Dapli ‘orests & Wildlife 17%

GovtTol NCT of Delhi
A-Block, 2nd Flooy, Vilkas Blhiawan,
LE. Tstate, New Delhi-1100072

D 96—91':—195 : —




3121125, £:4U FM - UTEst

© .| [Name(s) and addresses of |vinay chaudhary 6 flag Landmark C.M house J
' the ownersfoccupants of  |staff road i
e
i} {adjoining property/ies |
AL 1!
Tree Information .
( \
Total number of trees 50 Number of trees to be 6
" |felled
Detalls of trees to be felled [[S.No. [Tree [Tree Girth (in centi I5.No. [Tree [Tree
(grith measured at height S.No [Name  meters) Name |Count
of 1.35m) 1 39 Bottle  |120 1 Bottle |3
Palm Palm
2 35 Bottle 90 2 3
Palm
3 34 Bottle 80
Palm
28 Others 40 3
29 Others |40
6 30 Others (30
\. Y/
(Plantation Information \
The exact area (in 2174.000 Address of the land for Ring Road side varge along
Sq.mtrs} of the land for alternative plantation with DRDO complex
alternative plantation

\Longitucle 24°40'56" N |Latitude 77° 13' 21" E

~/
/Miscellaneous Information \
Purpose for which the construction of new block |Intended use of felled domestic
felling of the trees are in campus of 6 flag staff  |trees (e.g) for sale for or
intended domestic use

Intended use of land after |construction of block
felling of trees

\ J
AAction Report \

Action Report

-
A-Block, 2nd Floor Vikas Bhawan,
1.1 Estate, New Delhi-110002

htlps://dpta, eforest.dethi.gav.in/DeptAppPraview.aspx?app_id=tdcgaf0GLVA=&Digest=bCWVfp8gPpECUjI/BJjUhw 213

- eula SIS == e



QL V16D, LW Tt

P

g Is.No.Eree L:rea Girth (in RecommendationDustification Approved  |[Remarks
.No ame [cm’s)
11 39 Bottle 120 Recommended for [Permission can be |Yes for Felling |As per 10
Palm Felling given report
permission can
be given
2 35 Bottle 90 Recommended for |Permission can be  |Yes for Felling |As per 10
Palm Felling given report
permission can
be given
3 34 Bottle 80 Recommended for |Permission can be  |Yes for Felling |As per IO
Palm Felling given report
permission can
he given
4 28 Others (40 Recommended for |Permission can be  |Yes for Felling |As per 10
Felling given report
permission can
be given for
! felling of palm
tree
5 129 Others |40 Recommended for |Permission can be  {Yes for Felling [As per I0
Felling given for felling of report
palm tree permission can
be given for
felling of palm
treg
6 30 Others |30 Recommended for |Permission can be |Yes for Felling |As per 10
Felling given for felling of report
palm tree. permisslon can
be given for
felling of palm
tree
VIEW UNDERTAKING
. _J

Dy, Conservaig

Depti. o
Gowl, 0

A-Blocks 2nd Flo

1.2 Bstate, Mew Delhi-1120002

hﬂpst//dpta.eforest.delhi.gov.in/DeptAppF‘review.aspx?app__id:tdcgafOGL\/A=&D(gest=bCW\/fpﬁgPpECujl/BJjth

o

sis & Wildlile
C1 of Delhi
o1 Vikas Bhawan,

3/3




E-<Fores. i

o I ; ; ofres

-0 & SRR B QO EuEn i
- e tug R B MK E A ol
v - aceif R ] -
? o
~ i e
A
iy Pincess Dashboard (DashboardeforeBeasdipatks (PendingFeedbadlepspte
o : ' Divisional
222 officer of
X Central

Tree Felling Application Detail
Application ID : 6483

.i Application Documents SitePhotos

| /Applicantion Summary )

Applicant's Photo

Applicant’s Name rar Ahrﬁed Applicant's Address E.E. Health Maintenance
Department , Lok Nayak
Hospital, New Delhi

Mobile No 9717455493 Email Id eepwddelhib231@gmail.com
|| Applicantion Govt, Department
| Ccategory

Revenue District Central

where trees to be

Felled

Property Owner Vinay chaudhary Property Owner Address E.E-C&ND
Name

\. )

; /PrOperty Information

Name of the Village/  45-47 Rajpur road Khasra number 45-47
Location of the Property

Pincode 110054

Latitude & Longitude of the Property

| Latitude 28° 41' 13" N Longitude 17° 13' 10" E

Total area of the 13099.000 The exact area (in 580,000
property Sq.mtrs) from which !
felling of trees permit is s \~ .
V. ConsgDAttor of Forest (P&
sought Dep -%‘ orests & Wildlif !

sovicof NCT of Delhi
. 1 N Vil:ac Tl 1T TP
hrtps:rl\.vwwxreeremoval.delhigo\(,t;pic.in/actionf,aspx?app_id=K9t5idePOM=&lreSS=nqC*ﬂ-GZ11'3=&DiQGSiziéﬂgg{c'fhg'll[] OV licae Butewain

L8 Msfate, New Dethi-110002 —a
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3 n’-.-s»-:x AM

~—~ . © | Description of Boundaries

7 | No-h 6 Flag staff roadSouth  RAjpur road
Name{s) and addresses Vinay Chadhary

of the E.E.C&ND, Building
ownersfoccupants of  New

adjoining property/ies

E-Fs "est

East 2 Northend road West Civil Lines
Landmark 45-47 RAjpur road

\.
Tr ' |
,Tree Information \
Total number of trees 135 Number of trees to be 5
- felled
Details of trees to be |S.No. [Tree (Tree Name |Girth (in | S.No.[Tree Name(Tree |
| felled (grith measured S.No centi b [ Count
| at height of 1.35m) meters) | 1 lAshok 3
_r 1 [124 |Ashok 50 (Polyalthia |
i (Polyalthia | [ longifalia)
} longifolia) 2 INeem/nimbilt
| > 128 Pamun 60 (Azadirachta
| (Syzygium ____(indica) | |
! cumini) 3 Jamun 1 !
3 130  |Ashok 30 (Syzygium |
; (Polyalthia cumini) l
| longifolia)
4 131 |Ashok 40
i (Polyalthia
| Jongifolia) e
; 5 132 INeem/nimbi 260
; (Azadirachta
| indica
AN e : y,
~_Plantation Informatio
( o \
The exact area (in 2174.000 Address of the land for L.P. Estate ITO
Sq.mtrs) of the land for alternative plantation
alternative plantation
Longitude 28° 37' 39" Latitude 77° 14' 57" £
N
. J
/Misceliaﬂeous Information \
Purpose for which the  Semi Parmanent Intended use of felled Domestic
felling of the trees are  structure of Camp officetrees (e.g) for sale for
intended 45-47 Rajpur road or domestic use
Intended use of land  Semi Permanent structure of Camp office 45-47 RAjpur road
after felling of trees
\ D COTeerT GT'ﬁ"r‘r"'“"’*J/
Deptt. gb 1sts & Wildlife

Gett. of NCT of Delhi
A-Rlock, 2nd Flooy, Vikas Bhawan,
LD Fstate, New Delhi-110002

https:/feww. lreeremoval.delhigovi.nic. infactionf.aspx?app_id=K8tSidmYPOM=8&tress=nqC+LGZ1/8=&Diygesi=iDoy81J4ThrgF 9gZmu2PCA
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Keeping in view the directions of the Hon’ble NGT; the following details have been

collated from DCF (Central) / Tree Officer which is having jurisdiction over the area

under consideration:-

(i) DCF (Central) / Tree Officer has issued permission for felling of List of ¢ (

felling permissions:-

g 5
O ?%
o wE k3 Foe
PR

Civil Lines

SN | Permission No. | Permission given for | Location of | Location off
/ date Tlansplantr’Felimo Transplant | Compensatory s

A Plantation (CP) :‘

1. | F. No.0O/NFD/ |9 treed/iMango-3 /i\mla- PWD 90 trees to be planted |

TC/Felling/202 | 2, Litfus-2, adipatta-2) | Office. at Green belt at

0- 21 dated [\or 11’msp]ant from 6 Flag | Khyber | Metcalfe House. !

10.11.2020 | Staff Road. Civil Lines:* | pass. 4 | DRDO Complex.
| =i 7 KNR;Civil |

Lines f ,

2. | FNo.19/NFD/ |2 nos. of Mango trees to | PWD | 20 trees to be planted |

TC /Felling/20- | be transplant from 6 Flag | Office, tat  Green belt at !

21 dated | Staff Road , Civil Lines | Khyber I Metcalfe House. |

04.01.2021 pass KNR. | DRDO Complex. '

3. | F.No.13/NFD/

6 nos. of bottle palim trees

Nil

60 trees to be planted

101 of 105

£-Block, ?nd Iloor, Vikas Bhawan,

1.2 fis

state, New Delhi-110002

TC for felling from 6 Flag at  Green belt at
/Felling/2021- | Staff Road , Civil Lines Metcalfe House,
22 dated e DRDO Complex
17.08.2021 . b,

4, | F.No.44/CFD/ |06 trees { Transplant4fl PWD 60 trees to be planted
TC (Ashok-3, Bargadl) apé | Nursery at  Green belt at
fonline/Felling/ | Rellipgaz Z#(Ficus | near Metcalfe House,
21-22  dated | benjamina-1& Lasoda- l)' Majnuka DRDO Complex.
28.02.2022 d;rom 45- 47 Rd]puz road | Tila

5. | F.No.0S/CFD/ | 05 treés {(Transplant-4 & | PWD 50 trees to be planted
TS Felling- 1) (Ashok-3; | Nursery at  Green belt at
Felling/online | Jamun-1, Neem:1) at 45- | near Metcalfe -House,
D 6483/22-23 | 47 Rajpurroad = - = " | Majnuka DRDO Complex,
dated St gy Tila
12.04.2022

Total: 28 Trees 280 trees to be
Felling: 9 trees planted at CP site.
Transplantation: 19 Trees
1y, Consery, f Forest (P&}
Deptt. of sts & Wildlife '
G CT of Delhi

[T o




? 1043 85 E-Forest

Proupsy Dashbosrd [feahb

Print Appification {Print_Appitatorsaup) o

Divisiona! efticer ol
Central

Application Detail
Application ID : 6288

Apdication Docsmsris BiePhoios

,App!imntim Summary N
Applicant’s Photo
Applicant's Name Applicart's Address E.E. Health Malntenance
Depariment , Lox Nayak
Hospitat, New Delti
Maobile No 9717455193 Email Id esprddelib23 Hmgmail.com
Applicantion Category Govt. Dapartment
Reventse District where trees tobe Central
Felled
Q’m"‘! Owner Name vinay chanuihary Property Owner Address 4547 rajpur rond J
Property Information 5\
fame of the Village/ Location of the  45-47 rajpur road Khasra number 4547 Rai pur rozd
Property
Pancodla 110054
| Latitude & Longitude of the Property
Latitude 28% 41" 13" N Longituda 17* 13" 10" E
Traal area of the property 12099.000 The exact area (in Sq.mbrs) from 585,000
which felling of trees parmil is sought
Desrription f Boorgiaras
woetly & flag stalf rmad Souts ealpur raed East  boundary wall of § flag West  civil ine
WRare{s) ang) sddresses of ihe Langdmrark, 45-97 rajpr rond
evmgrginocupants of adisieing ’
propesty/fies
A /
r,Tre.‘z Information X
Total number of traes 135 Number of trees to be felled 5
Details of trees to be felled (grith 5.Np. Tree S.No Tree Name Girth (in centi meters) SHp. Tree Name Tree
mepsred al halght of 1.35m) i 125 Ashok (Polyaithia 40 : Count
longifola) 1 Ashok (Polynlthin 3
2 126 fshok (Polyaithia 45 langifoliy)
longifolia) 2 Barpad/banyan 1
3 127 Ashiok (Polyaithiy 40 (Ficus
fangifolia) benghalensis}
4 56 Ficus Benjesning 60 3 Fous Berngamina 1
5 59 Bargod/banyan 50 4 Lasuda H
(Ficus
benghalensic)
5 57 Lasudn 60
e - i
(.Plan‘talion Information \
The meact orea (in Sa.mirs) of the 2174000 Address ol the land Tor alismative ring sosd neat mstealf Houss
and for altemative plantation plantation
Longitude 282 40" SE" N Latitude 77° 13' 21 E
Ho. of Trads intended o be planted 62 Detaits of Trees intended (o be plantedlS.ND.  Tree Triee
after felling after felling Name Count
1 Owmpa 60
N A
Iscellaneous Information Dy. Conseruslef®of Forest (P& ..
(M Deptt & Tprests & wildlife |
VvE. 0T NCT o i
Aps:ihverentreeremoval delbinovinle infPostinen senwPans fio.o 102 Of 105 A-Block, 2nd Floor, \/ﬂ,ailg:mw;m'

[ 1
Pyt



22522, 1043 AM

¢ " Putpase for which the Telling of the  Seml paaneat stucture of camp In (eg)foc MA | : \'\
L trees are ntended office in 45-47 rajpur mads sale L
Intenced uee of land aiter felling of  Seml parmanient structura of carap offica it

lrees -

4

The exart area {fo Sq.mlkrs) Frows sehich felling of Trees permit is sought - 55

- . __Action Repor N ; =
Filled By Applicant Report of Tree lnspector _ Tree Officer Action '
SMo. TeeeSNo  TreeName  Girth (In om's) Recommendation  Justification  ‘Approved Remarks _
1 125 Ashok au Recommended for  The sail ashiok tree " Ves for Transplanting As per the 1G repart |
(Folyalthia j’ransplant!ru secammendexd for transplanting recommended for :
tongifolia) _  oftree o h‘mﬂmthgﬁfm 1
2 125 Ashok 45 Recommanded for The sald ashok tree Tesfor Transplanting A per 10 repart
(Polyarhia Transplanting recammended far transplanting recommanded for
_ fongifoligy o ofuee o _ bansplanting of tree.
3 127 Ashok 40 Recommendéd for  The sakd fomun ree es for Transplanting  As per the 10 report
(Palyatthizs ' Transplanting recommanded for transplanting mm‘lendeﬂ for :
longifolia) ; =N | oftres - = = tansplanting of tree.
4 9 Fitus 60 Recommended for  The said fiaus tree Yes for Felling As per the 10 ruport
Benjaming Felling recommendad for felling of tree: recommended for
_ E ) _ felling of tree
S G4 Bargatfbanyan 50 Reconumended for The said banyen tree Yes for Tmt:ip!anﬁug ﬁs per thiz [0 report
(Ficus Teanspianting recammended for trmspmnung for
S —y I e i e Y
& 97 Lasuda 60 ) Recormmended for mmuaemﬂedm?&smrmhng As per the 10 aeport
' Felling fum fo i 151 s ,m:mmw for :
i T 0. . S __.' B felingoftree
APEROVE Dy. Conservi@ReT Forest (P&
Sand Back with Objection Depit. o, s5ts & Wildlife

Govt. of NCT of Delhi
N-Blocl,, 2nd Flooy; Vikas Bhawan,
LR Bstate, Now Delhi-t 10002

Fovvew treereenonval deihicovt nic infPostinso.asaxtaon id=nd4Ni)6§3l=08fe_lﬁ-rﬁ§FnNn1Pmn:&Dig&sl’-iﬁ(aKﬁG?Huﬁg‘YmMc?lcgﬁ\g
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To,

Sub:

HTH w

GOVT. OF NCT OF DELHI

DEPARTMENT OF FOREST AND WILD LIFE

Fan A R SEA N S 5%

ANNEXURE-E

OFFICE OF THE DEPUTY CONSERVATOR OF FOREST

CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007(PH.:-23853561)

¥. No0.337/CFD/DCF(C)/Site-Inspection Reports/2023-24/1220-24

The Exe. Engineer,

Maintenance Department, PWD
Lok Nayak Hospital, New Delli

Date: 04.05.2023

Forfeiture of security deposit due to non-compliance of the Terms & Condition of

Tree Transplantation/Felling Permissions-reg

This is to bring to your notice Ihat the following tree transplantation/felling
;Jermlssums were issued against the following tree felling applications from the office of the

undersigned:

No. of trees Affécted

5.No File. No. Date
1 F.No. 09/NFD/TC/Felling/2020-21 10.11.2020 | 09 trees to be Tx’aﬁsplanted
(Offline Mode)
2. F.No. 19/NFD/TC/Felling/2020-21 04.01,2021 | 02 trees to be Transplanted
(Offline Mode)
% 3. F.No. 13/NFD/TC/Felling/2021-22 17.08.2021 06 trees to be Felled

(LD. No. 3440)

(LD. No. 6288)

F.No, 44/CFD/TC/Online/Telling /2021-22

08.02.2022

04 trees to be transplanted,
02 trees to be felled

(LD. No. 6483)

F.No. 05/CFD/TC/Online/Felling/2021-22

12.04.2022

04 trees to be transplanted,
01 tree to be felled

TOTAL AFFECTED TREES

28 Trees

DRDO (.omplex

As per the status report dated 01.05.2023 filed by Sh. Ravinder Kumar (DRO), only 83
nos. trees were found to be planted as Compensatory Plantation against total of 280 trees
which were to be planterl dEthu&ﬁnpﬂﬂaalory plantation site i.e. Green Belt at Metcalfe House,

Dy. Conse;
Deptt,

A-Block, 2nd Moo
LU Estate, v

104 of 105

of Forest (P& 2l
resis & Wildlife

Of NCT of Delhi

Vikas Bhawan,
ew Delhi-110002

ovt, O




f!
ANNEXURE-F

GOVT, OF NCT OF DELHI (
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007(PH.:-23853561)

¥. No. 44/DCE(C)/DPTA/Offence/21-22/ 23] - 8535 Dated:- )Y /d 3 /9, 4

To,
The Director DESIDOC,
DRDO Complex,
Metealf House, Civil Lines,
Delhi- 110054
Subject - Maintenance of Compensatory Plantation Created vide order F.No. 69/CF1')/?{‘C/
Check-List /2023-24/2281-83 dated 31/05/2023.

Sit/Madam,

It is here to inform that in compliance of the office order ENo, 69/CFD/TC/Check-
[ist/2073-24/2281-83 dated 31/05/2023 197 saplings have been planted at DRDO Complex
Meicalfe House, Delhi on 22/06/2023 against the permission granted for felling of trees vide F.
No. 44/CFD/TC/Onllne/Felling/ZOEI~22/752.1 23 dated 28/02/2022 and other connected
permissions. During the creation of said plantation DRDO officials have extended their full
cooperation. Further to state that for the maintenance of the created plantation when the staff of
Forest department reached to the plantation site the officials of DRDO had barred them to get

ingide the premises.

[l is pertinent to mention here that the said plantation was created in compliance to the
matter O.A. No. 334/2023 titled Naresh Chaudhary Vs UOI and ors. which is a matter subjudice
before the Hon’ble National Green Tribunal, Principal Bench, Delhi and the plantation which
was carried out inside your premises is essential for compliance in the same matter. Further as
per the provisions of DPTA 1994 compensatory plantation is to be maintained for minimum 7
vears and due lo denying enlry (o the Forest staff for maintenance of the plantation all the
positive efforts made by the Forest Department in the plantation will go in vain and may result in

failure of the plantation.

6 Dy. Cons L’ ¥ of Forest (P&
lc.« Dep 5 forests & Wildlife d
Govt. of NCT of Delhi
A-Block, 2nd Floor, Vikas Bhawan,
L.P. Estate, New Delthi-110002

105 of 105
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